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LEGISLATIVE ASSEMBLY. 
Thursday, 8th September, 1927. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

MEMBER SWORN. 

Sir Denys de Saumerez Bray, K.C.I.E., C.S.I., C.B.E., M.L.A. 
(Foreign Secretary). 

MESSAGE FROM THE COUNCIL OF STATE. 

Secretary of the AsselDbly : Sir, the following Message has been re-
ceived from the Secretary of the Council of State : 

" I am directed to inform you that at the meeting of the Council of State held on 
the 7th September 1927, the Council rejected the motion that the Bill to repeal and 
amend certain provisions of the Indian Criminal Law Amendment Act, 1908, and the 

. Code of Criminal Procedure, 1898, lUI passed by the Legislative A88embly, be taken 
into consideration." 

Kr. President: I have received a few short notice questions from 
Mr. Jamnadas Mehta. I have admitted them as short notice questions 
and the Department has agreed to answer them ; but the Honourable 
Member is not here to put them. 

JIr. 'S. SriniV88& Iyengar: Mr. President, may I put them' 
(No answer was given.) 

THE INDIAN TARIFF (AMENDMENT) BILL. 

The Honourable Sir George Rainy (Member for Commerce and 
Railways) : Sir, I move that the Bill further to amend the Indian Tariff 
Act, 1894, as reported by the Select Committee be taken into considera-
tion. 

I do not think it is necessary that I should say much in support of 
this motion. The general principle of the Bill has already been accepted 
by the House and the amendments made in Select Committee are purely 
minor and of an unimportant character. It will suffice, I think, if I 
merely reiterate the main points about the Bill, namely, that it is an 
essential part of the fiscal policy of the ~  of India that the 
materials of industry and machinery should be made as cheap as possible 
and that therefore the duty should be kept as low as possible ; in the 
second place, that all industries should as far as possible be treated alike 
and that no one industry should be allowed to import free the articles 
on which other industries have to pay duties, but in the third place th/1.t 
when the time comes to give practical effect to the policy of Government 
it is permissible and legitimate to give pre<1edence to those. industries 
which are passing through a period of depression. Therefore, in selecting 
the particular articles from which the duty is proposed to be removed, we' 

( 4119 ) 
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[Sir George Rainy.] 
have chosen those the removal of the duty on which is likely to assist the 
cotton textile industry. 

Sir, I move. 
Mr. A. Rangaswami Iyengar (Tanjore cum ~  Non-

:Muhammadan Rural) : Sir, I beg to moye under Standmg Order 44 
that the Bill do stand recommitted to the Select Committee . 

.My rellsons, Sir, for making this motion are briefly these : the effect 
of the Bill as reported by the Select Committee would be to cause a 
diminution in the revenues of the Government of India by a sum of 
Rs. 85 lakhs. This Bill has been defJ.nitely undertaken in order to give 
relief to the Indian textile industry. It is admitted that the total relief 
that the Indian textile industry can possibly get under this Bill is only 
Rs. 421lakhs and therefore we are asked to surrender from the rewnues 
of India another sum of Rs. 421 lakhs in order that the textile industry 
may benefit only to the extent of Rs. 421 lakhs. I submit, Sir, that there 
is no warrant for this surrender of revenue and I submit that the Select 
Committee have not bestowed sufficient attention on the matter in order 
to see that only so much is taken out of the revenues of India a.:; is 
absolutely necessary to give the relief which it is necessary to give to the 
textile industry. It will be recollected, Sir, that the special Tariff Board 
itself did not recommend that a general remission of duty upon all 
machinery such as is proposed in the prescnt Bill should be given iJ? order 
that the textile industry might benefit. The Tariff Board itself only 
confined its recommendation for relief to the duties on machinery pertain-
ing to the textile industry. It was the Government in its Resolution 
declaring the policy of the Government in regard to the Tariff Board's 
recommendations that stated that this matter should be further examined. 
In paragraph 11 of the Resolution the Government of India haYe said 
as follows: 

" The removal of the import duty on machinery and on the materials of industry 
was reeommended by the Fiscal Commission and is in accordance with the principle of 
the Resolution adopted by the Legislative A88embly in 1923 that the fiscal poliey of 
tIhe GOvernment of India may legitimately be directed towards fostering the develop' 
ment of industries in India. In giving effect to this principle as revenue considerations 
permit, the Government of India are prepared -to give precedence to articles used 
chiefly by industries which are passing through a period of depression, but they would 
be unwilling to differentiate between industry and industry by allowing one industry 
to import free of duty articles on which other industries have to pay duty." 

Sir, it is the Government of India that decided to expand the 
recommendations of the Textile Tariff Board with a view to han' the 
remission of import duty on all machinery imported into this country. It 
is not stated that other industries, whose machinery will be freed from 
duty under this Bill, asked for this relief or that in pursuance of the 
recommendations of the Indian Fiscal Commission and the Legislative 
Assembly· in 1923 the time has arrived to remove the duty upon all the 
class of machinery that is now comprised in the Bill. On the other hand, 
we find that in respect of such machinery under some parts of the 
Schedule at least, the Government have found that there has been an 
agitation in this country with a· view to the development of indigenous 
illdnstries and have found themselves compelled to put down amendments 
to withdraw certain clas&es of goods, imported machinery and machine 
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made goods from the operation of this relief of duty .. ~  shows, 
therefore, that the idea that there should be a general remISSIOn of duty 
upon all machinery is an idea which came into the ~  of the ~
ment of India unaffected either by the recommendations of the Tarlff 
Board or by any demand from the people of this country. Sir, the 
Resolution of the Government of India having specifically referred to 
" revenue considerations ", I consider it the duty of this House to ex-
amine whether it is necessary to ~ this large sacrifice of revenUe for 
the purpose of affording a small relief to the textile industry. In doing 
that I want to make it perfectly clear that we on this side of the Ho-use 
do ~  by any means want to take away any benefit which can properly 
be given to the textile industry by removing import duties upon stores 
or mill maehinery. But what we do want to make clear is that the 
Government shouid not take advantage of this with a view to r,emove duties 
on other goods for purposes whieh, so far as we can set', we eannot divine. 

Sir, it has been stated that it was difficult for the Seleet Committee 
to make a distinction between one class of machinery and another, and 
therefore when you want to relieve a particular kind of machinery on 
which duty is now imposed, it will necessarily have the effect of relieving 
the duty upon the same kind of machinery which might be imported for 
the use of other industties also. Sir, that is a matter upon which, I sqbmit, 
this HOU8e has not had any guidance from the Honourable the Commerce 
Member. Neither the Tariff Board nor the Government in their Resolu-
tion have taken any such ground for putting this clause into the Bill. 
The Government definitely say that they would be "unwilling" to. different-
iate between one industry and another by allowing one industry to import 
machinery free of duty while making the other industry pay· duty. It 
is not because it is not possible to make this differentiation in regard to 
the import duties, but because the Government are un'W'illing to make 
the differentiation. I say, Sir, that so far as we are concerned, while we 
are willing that the textile industry should have this relief, we are not 
willing that the revenues of this Government should diminish lJy more 
than the amount of this relief, for the extra revenue might otherwise be 
employed for far more profitable purposes. . 

The next point that I have got to make, Sir, is this, that so far as 
the difficulty of framing a Schedule which will give the necessary relief 
to the textile industry without making it necessary for thE'! Government 
to relieve other machinery from duty is concerned, I say, Sir, tlie matter 
should be examined further. The Select Committee should have done 
their best to soo that articles which could legitimately be kept out of the 
Schedule are kept out so that. needless sacrifice of revenue is not made. I 
do not see, Sir, from the proceedings of the Select Committee that any 
attempt ha.<; been ~  to do this, and I want it to be distinctly ~  
that I do not want in making this motion to make any proposal of a dilatory 
character. All that T ;;ay is that this matter requires further examina-
tion and that this Bill should be recommitted to the Serect Committee so 
that they may see that the actual ~  that the textile industry gets is 
the actual ~  of reyenue that the exchequer has to bear. This is a point, 
Sir, which has not at all been examined, because we also find that the 

~  have been framed, no doubt, in a hurry,-and I can understand 
the difficulties of the Honourable the Commerce Member -and therefore 
they do require re-examination. I find that the ~  the Com-
merce Member himself has had to put down amendments in regard to the 

A2 
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[Mr. A. Rangaswami Iyengar.] 
printing industry, in regard to the industry of type founders and various 
other classes of goods which they had included and which he now finds 
would be adversely affected by the proposals embodied in the original 
Bill. I therefore, think, Sir, that very much more attention has to be 
bestowed on this matter than it has been possible for the Select Committee 
to do, and I do hope that the Government will accept my motion and have 
this matter re-examined again by the Select Committee. 

Sir Purshotamdas Thakurdas (Indian Merchants' Chamber: Indian 
Commerce) : Sir, I rise at this stage, because I want to tell the 
House, and especially my friend Mr. Rangaswamy Iyengar, that the 
point which he has just now mentioned did not escape the attention of 
the Select Committee. The first point that struck us in the Select Com-
mittee was, whether the revenues of India and the budget position as 
forecasted by the Honourable the Finance Member, could stand this 
substantial decrease in revenue which would, for the six months now to 
be gone through, amount to 42 lakhs of rupees. But we felt, Sir, that as 
the Government came out with the suggestion of this remission of Rs. 85 
lakhs, it was not for the Select Committee to go into the financial side of 
the question. We took it for granted that the Go,{ernment of India had 
satisfied themselves that the revenue, and the budget position did admit 
of ~ substantial reduction, and I propose, Sir, simply to leave this 
matter here. Perhaps if the Honourable the Finance Member thinks it 
necessary, he might enlighten us further on this matter. 

But the main question raised by my friend Mr. Rangaswami Iyengar 
is, whether the whole remission of 85 lakhs indicated or involved in this 
Bill will go to the benefit of the textile industry. The reply to it that 
Was definitely given to us in the Select Committee by the Honourable the 
Commerce Member was' No '. I do not think that the Government of 
India claim that they have yet a scientific method of adjusting taxation, 
and I say-subject to correction by the, Honourable the Finance Mem-
ber-that a truly scientific system of adjusting taxation has yet to be 
devised. A reference to the Schedules attached to the Bill, espeeially 
under Item 8 of the Schedule, will show that the items marked 18A, B, 
C and D do not include only items of machinery concerning the textile 
indust.ry, and the Honourable Member in charge told us that these items 
lts-A, B, C and D which were taken from the present Tariff ~  were 
!OettIed by a committee of experts and that it would be dangerous and 
cause a lot of confusion if any changes were made in them. Sir, it is easy 
to say on what items we want to have reduction in import duty, but it 
would be very difficult for the customs authorities to distinguish those 
items that we really want for the textile industry from others of a very 
similar kind required for other industries, and hel1ce the Select Com-
mittee accepted the explanation of the Honourable Member in charge 
when he almost pressed us not to disturb the various items included 
under 18-A, B, C and D. The only inevitable result is and must be that 
you must include in some of the items articles which would not benefit 
the textile industry. 

Now, Sir, I was one of those who had doubts about some items like 
types, lead, etc., and I made it a condition when I signed the Report 
that if from further information. which I was trying to get I found that 



TlIJ: INDIAN TDIFF (AllENDKENT) BILL. 4132 

it would be wrong to exempt some items from the existing duty because 
similar articles were manufactured locally, the Honourable Member in 
charge would agree to my moving relevant amendments in this House 
when the Select Committee's Report came up before it. Whatever in-
formation I received either by 'letter or telegram, I have passed on to 
the Honourable Sir George Rainy, and the House will see from the 
amendments Nos. 1 and 4: on the list of business that he has been good 
enough to give notice of relevant amendments. My friend Mr. 
Rangaswami Iyengar is quite right in saying that there is a strong feeling 
that the import duty on some of the articles in this Bill should be in-
creased. But is the Honourable Sir George Rainy rightly pointed out 
to me in the course of correspondence on this subject, this is not the 
time for it, nor is this the Bill for increasing the import duty on some 
of the articles from 2, per ccnt. to 15 per cent.. I therefore, feel, Sir, 
that it is not possible to attempt any increaie of duty in this Bill. Per-
sonally, as a member of the Select Committee, I feel that if the Govern-
ment of India offer to remit 85 lakhs of rupees from this form of taxa-
tion, they must have made sure that the Budget and their finances can 
stand it. The Tariff Board recommended a remission of import duty on 
articles which affected the textile industry, and my friend Mr. Ranga-
swami Iyengar does n<>t dispute that it would be undesirable to do so. 
You cannot do it unless you include the other articles which are indicat-
ed in items 18-A, B, C and D of the present Tariff Act. And hence I be-
lieve that, even if this Bill was recommitted to the Select Committee, it 
would be difficult for the Select Committee to make any change in the 
Bill unless the House were ready to wait for the best part of a year and 
the Government of India put up another committee of experts to dis-
tinguish and separate the items which affect the textile industry and 
other items coming under '18- (A), (B) and (C). I therefore feel that, 
unless further considerable delay was to be tolerated in this matter-
and e.ven then I am not sure that it would be feasible to separate these 
items very accurately-I feel it is for this Assembly to decide whether 
they would pass this as it is presented or not. If they do not mind delay, 
and there might be immense delay, probably even then it may not be 
feasible to separate these items. I therefore feel that the House has got 
to make up its mind whether it ~ going to accept this Bill as it stands or 
drop it. 

Mr. K. C. Neogy (Docca ~ : Non-Muhammadan Rural) : Sir, 
I. rise to support the amendment. which has been moved by Mr. 
Rangaswamy Iyengar. and I generally endorse the observations which 
he has made in regard to the desirability of referring this meltsure back 
to the Select Committee. I would particulary refer to one or two items 
which have not so far been mentioned by the previous speakers. It is a 
welcome feature of the amended Bill, as it has ~ emerged from Select 
Committee, that the proposal to admit types and other things duty free 
has been omitted. I really wonder how the Honourable the Commerce 
Member came to make provision for the admission of types· and connected 
things duty free when .an inquiry is pending into the question whether 
the type-making industry is to bc given protection. I hold in my hand a 
press communique issued on July 29th to the following effect : 

4. That the Indian Tariff Board has reeeived an application from the Hindustani 
Type Foundry, Allahabad, asking that mea.8ures be taken to ~  the type· making • 
industry in India either by lowering the eDstinar III per cent. import duty upon the 
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[Mr. K. C. Neogy.] 
metals frotn which their type is made, or by increasing the present 21 per cent. duty 
upon imported type." . 

On that a questionnaire has been circulated l>Y the Government, and 
the last day for receiving written applications with regard to this matter 
was fixed as the 20th August last. I do not know, Sir, whether the 
inquiry has yet been completed. If I mention this point it is only for 
the purpose of showing that there has been some hurry on the part of 
Government to bring forward this measure, and I therefore think when 
we have got this evidence that the Government has not bestowed suffi-
cient attention on all aspects of this Bill, there ought to be some more 
time given to the Select Committee to scrutinise it. 

Sir, on the previous occasion I referred to the artificial silk yarn 
upon which the duty is proposed to be reduced from 15 per cent. to 71 
per cent. I am sorry to find that the Select Committee has not omitted 
this provision altogether. It is some relief to me to find, however, that 
there are two Honourable Members of the Select Committee 'who have 
8ubmitteda minute of dissent saying that they do not agree that this 
reduction of duty should take place. Sir, one of the grounds on which 
this reduction of duty was sought to be. justified by Sir George Rainy 
was that it would not in any event affect the indigenous silk industry at 
all because the price of artificial silk yarn is very low and the duty 71 
per cent. would in any event be a very low figure. Sir, this is an argu-
ment which to my mind cuts both ways, because if it is after all a very 
unimportant reduction so far as the manufacturers of indigenous silk 
in India are concerned, it is at the same time a very unimportant ·reduc-
tion also from the point of view of other people. That is to say, the 
import cannot be influenced to any very large extent by this reduction 
of duty. Sir, I was looking into the figures regarding the import of 
artificial silk yarn in India and comparing the figures for 1920-21 with 
the figures for 1925-26. I find that the increased import during these 
six years stands at about 30 times, that is to say in 1925-26 the quantity 
was 30 times that which came in 1920-21. I dare say that, in spite of 
this duty, the import has progressed at a very rapid pace. I do not 
know whether my Honourable friend considers that, even in the face 
of these figures, there is a very sound case for reducing the duty any 
further. He pointed out that the proposal for this reduction originated 
with the Bombay Chamber of Commerce and that the Bombay Mill-
owners' Association also agreed with the proposal. But it is very lln-
fair, I submit, on the part of Government to expect this House to come 
to a judgment on such an important question only on the authority of 
the opinion of the Bombay Millowners' Association and the Bombay 
Chamber of Commerce. We should have thought that here at least was 
a sufficiently important question which should merit the careful con-
sideration of the Tariff Board. We have undoubtedly the ex-president 
of the Tariff Board in the person of the present Commerce Member, but 
even then I am not prepared to allow him to usurp the functions of the 
Tariff Board. J bow to his great authority in tariff matters. But still 
I venture to submit that it is highly improper on the part of Government 
to bring up such tariff proposals which have never been before the coun-
try in the past, and spring a surprise on the country by including this 
small item in a very big Bill so that proper attention could not be paid 
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to such an item. Sir, on the point as to whether this imported artificial 
silk yarn has at all had any prejudicial effect on the indigenous silk 
industry, I do not know whether my Honourable friend, Sir George 
Rainy, cares to read the Bengal papers. I have read one letter in the 
press coming from a place called Plassey. The name perhaps is not quite 
unfamiliar to the Honourable Member. It happens to be one of the 
c('ntres of the struggling silk industry in Bengal. And here is an appeal 
made to the legislators of this House by a man who evidently knows 
"Very much about this subject. The appeal is to oppose the Government 
in their proposed reduction of this duty. 'l'his is what it says: 

" The Government are not taking into consideratIon one very important question in 
this connexion. The condition of the Indian Silk Industry (I mean the industry of natu-
ral silk) will be seriously jeopardised, if further facilitiell are given to thOlle European 
industries which are backed by enormous capital and do not, therefore, need any prefer-
ential treatment from the Government of India. In otiler Bilk·producing coWltriea, 
the culture of silk is encouraged and the industry protected and developed by State 
bounty. But the attitude of our Government in this respect is too well known." 

Then later on the writer proceeds to observe as follows : 
" The heavy infiux of artificial silk in our market. at tllis .stage has b_ gradnally 

driving out the natural silk from its own field of· local COD8UlD.ption. 
1 therefore bring the real facts to the notice of our legislators, 80 that they may 

not pass thili question over without due consideration, when it will come up for dis-
cussion in the Assembly at its next sesBion." 

Sir, I do claim that some attention is due to this opinion from Bengal. 
Sir, there are few other provinces which are interested also in this 

question. Bihar and Orissa, for instance, Assam, and the Central Pro-
vinces, not to mention the two important Indian States of Mysore and 
Kashmir .. I do beg of Government to have. a little more tiine to consult 
all these Local Governments, if not the State, before they come to any 
decision on the matter. From this point of view also I think that the 
matter ought ~  be referred back to the Select Committee. 

The Honourable Sir Basil Blackett (Finance Member) : Sir, the 
Honourable the Mover of this amendment desires the recommittal of this 
Bill for two main reasons. One is in regard to the individual items 
included in the Schedule, some of which he desires to be re-examined 
on protectionist grounds. 

The other purpose in moving this amendment is in connection with 
the effect of the Bill on the finances of this year and of the following 
years. I will leave in the very capable hands of my Honourable 
colleague the Commerce Member the defence of the relief of taxation in 
regard to particular duties, including artificial silk, which have been raised 
by 8peakers thus far. I would only gently chide Mr. Neogy for his attack 
on the Government for rushing this measure. That is not the complaint 
that has generally been made against the Government over the way in which 
it has dealt with the Cotton Tariff Report. The Honourable Member who 
moved the motion quite rightly said that this measure has a very serious 
errect on the general financial position and I make no complaint that he 
desires that the connection of this Bill ,with the Budget for the year 
and for future years should be examined in public in this Assembly. 
The effect of this Bill is to threaten a reduction of something over Rs. 40 
lakhs in the year 1927-28 and something between Rs. 80 and Rs. 90 lakhs 
in tne year 1928.29. That is certainly not an entirely pleoasant proposal 
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from the point of view of the Finance Department at any time. Weare 
of course always in a difficulty with a Tariff BilL When a Tariff Report 
comes out which cannot be dealt with at the beginning of the year at 
the time of the Budget, and it is proposed in the middle of the year 
to deal with it, and additional revenue comes in, the hard-hearted 
Finance Member is accused of pocketing for his own benefit out of ~  
hard-earned savings of the people money which should otherwise be 
applied, and it is suggested that it is not so much the stricken industry 
in question that is being ~  as the exchequer of the Government of 
Inilia. If, however, the opposite happens the Finance Member is quite 
rightly assailed for allowing'his budget estimates of the year to be upset 
in the middle of the year by loss of revenue, which is given up not on 
grounds connect.ed with' the finances of the country but on fiscal 
grounds. We are in a real difficulty in the matter, and it is only possible 
10 deal with each case as it arises. In this case, the Tariff Board recom-
mended, among other things, that the duty on certain machinery and mill 
!ltores should be abolished in the interests of the cotton mill industry. 
'fhey suggested that it should be abolished only for the purposes of the 
cotton mill industry and not generally. That involved special treat-
ment of a particular industry- and is open to general objections on the 
~  of principle. It is not desirable that you should have an import 
duty, which is supposed to fall equally on all, and then not collect it 
(on a particular industry while allowing it to cQntinue to fall on other 
industries. That is particularly so when prima facie the duty is 
objectionable in principle. A duty falling on machinery, so long as it is 
.imposed purely for revenue purposes, is obviously in the nature of a tax. 
imposed on the raw material. It adds to the cost of the finished product, 
and is therefore open to objection. It has been clear for some time that 
our very high revenue tariff as it was left after the big rise that took 
vlace in 1921-22 is objectionably high in certain directions in a way 
that is damaging to the interests of industries in general in the country, 
and we had been looking forward for some time to the opportunity of 
being able to reduce particular duties at some future date. That could 
only be done, of course, if revenue is available for the purpose. Here,' we 
iound ourselves faced with the recommendation of a Tariff Committee, 
which was to reduce these duties in the interests of a particular industry. 
We did not find ourselves in a position to accept all the recommendations 
of that Committee, and that perhaps strengthened the reasons for 
accepting these particular recommendations if we could possibly do so. 
We felt we could not possibly do so in the form proposed by the Tariff 
Hoard, that is, give a specially privileged position to one particular 
inrlustry as compared to the others. We were faced, therefore, with the 
question, " Could we afford something over Rs. 40 lakhs this year and_ 
something over Rs. 80 lakhs next year " " -

Mr. A. Rangaswami Iyengar: And in subsequent years. 
The Honourable Sir Basil Blackett : And in subsequent years. First 

of all, as regards this year, as the House is aware, there is no margin as 
a rule in the Indian Budget. It is not framed with a view to ending 
",ith any large surplus. A predecessor of mine once said that nothing 
iR laid aside each year in the Budget against a rainless day, and I am 
IIOJTY to say that I had not the foresight to lay anything aside against 
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a Rainy day. (Laughter.) What was the poor Finance Member to 
do T We could not possibly postpone, as proposed by the Mover of this 
motion, any question of assistance to the cotton mill industry until the 
next Budget. That IS the effect of this motion for recommittal, because 
it is obvious that the matter could not be taken very much further 
during the present Session if an attempt was made to recommit the 
Bill for the elaborate purpose proposed by those who have spoken in 
favour of this motion. The only thing therefore to do was either tf} 

regret our inability to assist the mill industry altogether, or to do 
what we regarded as wrong in principle, namely, to give a privileged 
position in the matter of customs duty to a particular industry, or to set 
free from duty as manY' of these articles of machinery as possible in 
the interests. first of all of the mill industry, and secondly of the 
industries of the country as a whole. We found ourselves faced, 
t.herefore, with this position, and there was no margin. Fortunately, 
ht wever, my Honourable friend Sir George Rainy promises to return to 
me. at any rate so far as this year is concerned, some portion of the 
40 odd lakhs that we are giving up in the form of additional receipts 
f:rom the Railways. I cannot, of course, at this stage, and still less 
could I at the stage when a decision had to be reached, foresee how 
the year was going to work out. Up to date there is no particular 
reason to suppose that the estimates of revenue generally will be ex-
ceeded. There is no particular reason either to suppose that the esti-
m:Jtes of expenditure will fall far short, if at all short, "f what was 
provided for. In the particular JDatter of railway receipts, as things 
stand at present, there does appear to be a prospect that Sir George 
Rainy will give me back on the swings what he is taking away on the 
round-abouts. As regards next year, it is obviously impossible at this 
stage to make any useful guess as to what the situation will be. If 
things go well, we shall certainly find ourselves in a better position than 
,ve were at the beginning of this year. The automatic effect of the 
sinking fund provision is always to leave some margin at the beginnipg 
of the next year. On the other hand, this year we are, as the House 
iR aware, giving considerable hostages to fortune in the matter of the 
prov:incial contributions. All that I can say as regards next year is 
that this' 80 lakhs is an additional Rs. 80 lakhs over and above the 
Rs. ~ crores which we have to find either by economies or by some other 
means in order to balance the Budget next year without calling for the 
renewal of the provincial contributions. I cannot, I think, usefully 
say more than that, but my object in rising to-day is to make clear 
to the House that the matter has been very' fully and carefully considered • 
by the Government of India and by the Finance Department, And that, 
all tlIe pros and cons being weighed, we did feel that the recommendation 
made by the Tariff Board iy favour of the cotton mill industry was one 
'Which we could not reject and that the only way in which we could 
accept it, or which would be in accordance ~  principle, would be 
to allow such remission as we gave to apply to machinery imported for 
the. purpose of all industries and not only to machinery imported for the 
purpose of one particular industry. 

Mr. N. C. Kelkar (Bombay Central Division: Non-Muhammadan 
'Rural): I rise to support the amendment of my Honourable friend. 
llr. Rangaswami Iyengar. The net result of the Report of the Select 
Committee is to open the question of the tariff schedule at many points, 
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and as my Honourable friend Sir Purshotamdas Thakurdas has pointed 
out, since this Report was known abroad a ~  of complaints have 
been received with regard to the Report and an amount of valuable 
material bearing on the points covered by the Report has also been 
received. Now, Sir, I quite admit that the proper moment for reopening 
the tariff schedule is really the month of February, that is, once a year. 
But if the Honourable the Commerce Member thinks that certain matters 
·are so urgent that the tariff schedule may be reopened even in the middle 
of the year, then I contend he cannot insist upon opening at one end only. 
It must be reopened at either end, namely, in the direction of reduction 
as well as in ihe direction of enhancement, where reduction may be 
necessary ()r where enhancement may be necessary. There may be some 
delay, of course, if this Bill is recommitted to the Select Committee. 
But I think that the delay is unavoidable, and that'delay is necessary 
in view of the contest that lies on many of the points covered by the 
report of the Select Committee. 

My Honourable friend, Mr. Neogy, has already referred to the 
complaint in relation to the type foundry industry, and I have received 
,; similar complaint from the Bombay type foundry industry. I will 
just place before the House a resolution passed at a meeting of the 
type foundry owners of Bombay on Tuesday, the 30th August 1927. 
'rhe Resolutjon is as follows : 

" This meeting of the Type Foundry Qwuera in Bombay, held on 30th August 1927, 
strongly protest against the amendment of the Indian Tariff Act of 1894, so far as it 
affects Types, Leads, Lead and Brass Rules .... by the proposed removal of duties 
thereon all the same will be detrimental and suicidal to the infant Type Foundry in· 
dustry of this country and request the Government that with a view to protect and 
strengthen it, the existing duty on the above articles be enhanced to at least 15 per 
eent. ad 1)aWrem ". 

The House will at once see that the ground of contest lies as wide as 
from the total removal of the duty to enhancing the duty to full 15 per 
eent. The field is very large, and the contest is, of course, very keen. 
Therefore, it could not be said that if you keep the duty only at 2} per 
(·ent., or I will go further and say, if you keep it at 7} per cent., ~ 
objection is not removed, for, as has been pointed out, I think, in the 
l'epresentation by the Chairman of the meeting of ~ Type Foundry 
Owners in Bombay to the Secretary to the Government of India in the 
Commerce Department, the fact is this. Even if you raise the duty 

• to 7t per cent. instead of removing it altogether, still a largl' dh-
adyantage remains to this industry and in this way. There is, in the 
first place, the. 12} per .cent. disadvantage owing to the ratio, and then, 
really speaking, the duty should be, as in other cases, at full 15 per 
cent. But instead of that, instead of having it at 15 per cent., if YOll 
only keep it at 7} per cent., it comes to this; there is 12} per cent. 
owing to exchange, 15 per cent. not being there, that means a total of 

~ per cent., and you propose to remove the disadvantage to the exteut 
of 7! per cent. That means that the industry remains at a disadvantage 
still to the extent of 20 per cent. That, I think, is a legitimate com-
plaint. The reasons for reopening the subject and having the full 
revenue duty arc, briefly, these. At present, the raw materia! of 1;14' 
industry is taxed at 15 per cent., but curiously enough, whereas the 
raw material is taxed the finished products are not taxed if the duty iii 
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t{)tally removed. This type foundry industry is altogether new to this 
(!f)Untry. It has come into existence practically since the war and it has 
already begun to feel the pinch of competition with the Gennan imports. 
'I'herefore, it is up to the Government to enhance the duty to the full 
15 per cent. on the type foundry materials, so that protection may be 
¥iven to the home industry. That, I suppose, makes out a case for 
re.opening the question. No one is satisfied with the removal of the duty, 
no one is satisfied 'W!ith the imposition of 2! per cent. duty, and no one 
wIll be satisfied even if the duty is iJ;nposed at 7! per cent. The demand 
is for full 15 per cent., and that is a question which I submit deserves to 
le considered in the Select Committee. 

Pandit Hirday Nath Kunzru (Agra Division: N'on- Muhammadan 
Rural) : Sir, I claim no infallibility for the Select Committee, but as one 
of its members, I must say that the Committee was not quite as negligent 
·of the various interests which the Bill is concerned with as one might 
think from the speeches of the Honourable Members who have opposed the 
motion of my Honourable friend, Sir George Rainy. The . quest ion of the 
typc industry W[,S srecifically ~  as has been asknowledged JJy my 
Honourable friend, Mr. Neogy. The Select Committee agreed to delete 
the word" type" from paragraph 8, Jtem 18-C.of the Schedule to the 
Bill. As regards the rest of the things to which Mr. Kelkar has referred, 
the opinion of the type foundries was specially invited, both from Allah-
abad and Bombay, and it is in accordance with the opinions forwarded 
by them that the Honoureble the Commerce Member has agreed to delete 
eertain items from paragraph 8, Item 18-C. namely, brass rules. 
galle-ys, etc. 

Mr. N. C. Kelkar: Did you concede the full dema·nd of that in-
dustry' 

Mr. A. Rangaswami Iyengar: We have conceded that in our 
ilpeeches. 

Pandit Hirday Bath Jtunzru : You did, but Mr. Kelkar does not. 
As regards Mr. Kelkar's question, I will answer it presently. 
1 have not explained the situation fully yet. There is the question of 
increasing the duty on type and other things so as to help the Indian 
type industry. That was a point the consideration of which was not 
omitted by the Select Committee. We were, however, informed by the 
Honourable the Commerce Member that the subject had been referred 
to the Tariff Board and that if the Board recommended that protection 
-should be given to this industry it ,vould. We would thus have another . 
opportunity of discussing the matter and of increasing the dutv should 
~  be. ~  necessary. The Select Committee only concerned 
Itself WIth seemg that the duty was not lowered below the existing level. :v e were not ~  that, pending the grimt of protection to the type 
mdustry, the httle benefit that it enjoyed by the imposition of the duty 
of 21 per cent. on foreign type should be taken away from it. We only 
agreed that the question of prG,tection should be considf'red at a later 
stage when the Tariff Board presented its report. 

Sir Purshot&mdas '.l'ha.kurdaa : We had no option. 
Pandit Hird$y Nath Kunzru : Because we did not know what the 

amount of pro14ection would be that would be needed bv the indigenous 
industry. . • 
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Then, Sir, as regards artificial silk that was a point that was raised 

in this House and also considered by the Select Committee, and I for 
one thought that even those who had objected to the lowering of the 
duty on artificial silk yarn agreed that there was nO harm in the ~  
adopted by Government. It was pointed out both in the House and in 
the Select Committee that the difference between the prices of real and 
artificial silk was s(; great that there could scarcely be any reasr'ilabJ<.) 
fear that artificial silk would be used in place of real silk. An Honour-
able Member says that we were in the region of opinions, and not of 
facts, when it was accepted by us that real silk sold at 5i rupees per 
pound while the price of artificial silk was 1-12-0 per pound. 

Sir Victor Sassoon : " I buy it at that rate. " The members of the 
Select Committee who know these things and who are connected with 
commerce and industry including my Honourable friend Sir Purshl)tam-
das Thakurdas did not ~  these figures. It did not seem therefore 
t.o the members of the Select Commi'hee that any harm would be done to 
the indigenous silk industry if artificial silk were subjected to a lower 
duty. On the contrary it seemed to us that so long as there was no 
competition between foreign and home products it might be well to let 
cheap artificial silk come in, so that the handloom weavers might benefit 
thereby. 

Mr. K. O. Heogy : You are a friend of the handloom weavers. 
Pa.ndit Hirday Hath Kunzru : I believe we shall prove to be better 

friends of the handloom weavers than those Honourable Members who 
wished to help them yesterday at the expense of the indigenous in-
dustries. 

The third point is that the Select Committee considered whether 
any of the eXClllptiolls proposed in the Bill would hurt the handle'vm 
industry,. That was a point to which special attention was devoted by 
my Honourable friend Mr. C. Duraiswami Aiyengar and after he had 
gone through paragraph 8 Items 18-A. and I8-B. I at any rate thought that 
he was satisfied that the handloom industry would be under no greater 
disadvantage than at present. 

Mr. A. Rangaswami Iyenga.r : There is a dissenting minute by Mr. 
Duraiswami Aiyangar. 

Pa.ndit Hirday !lath Kunzru : I was quite surprised when I saw 
this dissenting minute. We went through paragraph 8, I8-A and I8-B 
item by item and I do not remember that any objection was urged on 
behalf of the handloom industry to the inclusion of any item mentioned 
in this paragraph. 

Lastly, with regard to the financial question I may say that, as ex-
plained by Sir Purshotamdas Thakurdas, we simply took the point of 
view that our revenues could boor a loss of 85 lakhs. We knew that 
the Tariff Board had reoommended an exemption to the extent of 50 
lakhs. Now it was evident on the showing of the Tariff Board them-
selves that the exemption of duty could not be entirely confined to the 
textile industries. It seemed to be impossible to devise any way which 
would not be open to Clbjection of exempting particular articles from 
duty and ('c,nflning ihe benefit of the exemption only to mi11()wnerl'. It 



'rID DmIAli T.aII'J' (AMBNDIlENT) BILL. 4131 

was evident therefore that, while the textile industry would gain ~  
as a .result of the recommendations of the Tariff ~  other 
users of maehinery would also benefit partly. Now the TarIff Board 
recommended that an exemption of about 50 lakhs should be granted. 
We may take it, considering the benefit that would have ~  
to other industries, that we would have had ~ make an exemptIon 
'of about 65 or 70 lakhs. Thus at the outsIde there may be an 
unjustifiable loss of revenue to the tune of 15 or 20 lakhs. . On th.at point 
too the Select ~  considered the matter as carefully as It could 
within the short time at its disposal. It examined Mr. Lloyd of the 
Central Board of Revenue and after hearing both what he and Sir ~ 
Rainy had to say we came regretfully to .the ~ that there was no 
means of altering the Schedules to the BIll before us In such a way as to 
benefit the textile industry and at the same time to save the State from 
an appreciable loss of revenue. That, we wcre told, would have involved 
such an elaboration of the tariff and such a prolonged inquiry as would 
have prevented us from giving that help to toe textile industry which it 
needed and which we were all desirous of giving to it. It was after 
taking all these things into consideration, that the Select Committee made 
the recommendations contained in its Report. It may be that the Select 
Committee was mistaken in one or two respects but it did not do its work 
half as perfunctorily as one may suppose from the speeches of Honour-
able Members who have attacked its Report. 

Mr. Jamnadas M. Mehta (Bombay City: Non-Muhammadan Urban) : 
I rise to support the am,endment of my Honourable friend Mr. Ranga-
s'wami Iyengar. Before d()ing so I would like with your permission, 
Sir, to refer tl) a short notice question of which I had gi"Cli notice. I 
understand, Sir, that it has been placed on record that I WliS absent When 
the question was reached when as a matter of fact I did not even 
know that ~  (luestion was admitted ; if you will permit me ..... 

Mr. President: Is it for this purpose that the Honourable Member 
has risen? 

Mr. Jamnadas M. Mehta: If you will permit me, Sir ..... 
Mr. President: Will the Honourable Member restrict himself to 

the motion before the House , 
Mr. Jamnadas M. Mehta: Very well, Sir. I confess Sir that the 

result of the divi8ion yesterday was very disappointing {o ~  But if 
it disappoints it does not discourage, because I believe that truth must 
be adhered to all al()lJlg and always. To-day, Sir, I wish to raise two or 
three questions of importance in connection with this Bill. This is the 

~  ~ which ~  to give ~  proteotion to the mill industry. 
I ~  .SIr, the prInCIples of protectIOn were laid down by the Fiscal 
CommIssIOn and were subsequently followed by Sir George Rainy himself 
in the Tata iron and steel inquiry, and if I am not very much mistaken 
the ~  ~  was ~  if, as a result of an inquiry, you decided 
to ~  protectIon to any m?ustry-, then you should give adequate pro-

~  ~  protectIOn, It. was stated, was worse than no pro-
tectIOn- at all; ConSIder t.he stram on the consumer; consider your 
fiIijl?ces ; ~  the ~ ~  -from every point of view ; but once having 
deCIded to gIve protectIOn gIve adequate protection or none at all . that 
i!;l ~  right principle of protecti.on ; if you do not give ~ pro-
tectIon yon waste ,so much publIc money. You penaliRe thc consumer 
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without any advantage and in the end the industry gets no real assistance. 
The consumer consents .or must consent to some temporary sacri-

12 ~  
fice . and inconvenience, because as a result of the 
internal competition that will set in on account of 

protection hI:' will get the protected article much cheaper. . . .. " 
Mr. President: Order, order. The Honourable Member must speak 

to the motion. The motion before the House is that the Bill be recom-
mitted to thc 8{'iect Committee. 

Mr. lamnadas M. Mehta: And I say, Sir, that it should be recom-
mitted. This Rill does not give any real protection to the mill industry 
as it professes to do. I am pointing out that any measure which does 
not give adeq·uate protection is against the findings and recommenda-
tions of the Fiscal Commission. 

Mr. President : I am afraid it is too far-fetched an argument fop 
the purposes of the motion. 

Mr. lamnadas M. Mehta: Is it far-fetched to show that this Bill 
gives no adequate protection and is therefore against the ~ (If 
protection , 

Mr. President: I have already said so. 
Mr. lamnadas M. Mehta: It is far-fetched ; very well. Then even 

if the Bill violates the principles of protection I should not say any-
thing ..... 

Mr. President: The Honourable Member must confine himself to 
the motion before the House. I have often noticed that ~ Honourable 
Member begins from the commencement of the history of the question 
on which he speaks. . 

Mr. lamnadas M. Mehta: With all respect, Sir, that is not correct. 
Mr. President: Will the Honourable Member confine himself to the 

motion before thc House ? 
Mr. lamnadas M. Mehta: And I submit with the greatest respect 

that I am entitled to show that the Bill does not give ~ ~ protec-
tion ..... 

Mr. President: And the Chair has ruled that the Honourable Mem-
ber is not ent.itled to do so on this particular motion. 

Mr. lamnadas M. Mehta: Thank you, Sir. If I must be ruled out 
<if" order my only course is to show that this so· called protection, must not 
be given on O'ther grounds. It has been stated that the full effect of 
this Bill on th!' revenues of this country woultl be a loss of '35 lakhs a 
year while the benefit to the mill industry would be only 50 lakhs. 'rhe 
figures given by the Tariff Board show that this country manufactures 
about 6811 million yards of yarn and uses 700 million pounds of yam 
for the manufac·ture of cloth ; so that the stores and machinery used 
for· the manufacture of yarn and cloth are 686 million pounds pZ;!S 705 
million pOlmds ; which means that first of all in the process o-f manu-
facturing the. yarD and secondly in the process of manufacturing eloth" 
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out of that yaJ'n. the machinery and stores required will be spread o· .. cr 
1,400 millionR of pounds of yarn. And the relief according to the 
Tariff Board in a full year is 50 lakhs, which is 5 millions of ~  
So the rclief to the mill industry for 1,400 million ~ of yarn will 
be 5 millions of rupees, which works out at barely half a pie per pound 
of yarn. And if the reduction of the cost of production by half a pie 
pel' pound on yhrn is. the only protection that is given to this industry 
for the loss of 85 lakhs of revenue, I do not think that the tax-payer 
should be lllulcted out of that 85 lakhs of rupees. Because, if there is 
any object in protection, the object is that the industry shouM be able 
to stand against foreign competition as a result of the reduetioll in the 
cost of production by the remission of duty. But I have still to learn 
that a reduction of half a pie per pound in the cost of production will 
have the remotest chance of assisting the industry in competing with 
foreign imports. And if that is not so, Sir, the result of the remission 
of duty on machinery and stores which we are asked to make to-day, 
amounts only to so much remission of taxation, and this Bill is not a 
measure of protc(·tion but ·Ii measure of relief to the tax-payer. There-
fore. it becomes TH'cessary to see whether it is desirable that a remission 
of taxation t;hould be undertaken at this stage, and if it must be under-
taken, whether these particular articles ought to have priority or 
whether there is any other claimant who demands and descrw8 pric.rity. 
I submit that on a proper consideration of the case it will be founel that 
if this ~  is merely a measure for relief of taxation, thl'n, Sir, 
between those who are to benefit by this measure and ~ (.ther 
claimants to Iehef, the House must give priority to the latter. There 
is the poor lllall who pays the salt tax ; there is the man· who is being 
penalised by th<! half anna postcard and high railway rates and fares ; 
and there is IHstly the tax-payer who is being mulcted tC' the tune of 
() crores u year ;n the name of debt redemption. These people, Sir, I 
rlaim have a prior right to relief than the importers of mac:hinery, the 
result of which lelief will be that foreign manufacturers, maillly English, 
will be the real !,!hiners by this measure. In ancient ~  8ir, :-!II roads 
used to lead to Hume. In modern times, in India at least, all lneasu!"es 
lead to the rdief of England. That is the misfortune (If this country. 
This is the third time in the last eight months, Sir, that a measure which 
pretends to give protection to an Indian industry is being used reaqy 
for the purpose of benefiting the alien manufacturers and importers. 
If yon must give relief, have you examined whether these other daimants 
to whom I have refffl"red have a better claim than the importers of 
machinery and manufacturers abroad or not? The Honse mu'St without 
hesitati .. come to the conclusion that if the mill industry henefits Olliy. 
to the tune of Ita I.f a pie per pound-which works out to a relief of some-
thing like Re. ] in Rs. 288-if that is the only shadowy and imaginary 
reduction in thr. cost of production to the mill industry, and if the mea<;nre 
is really to l)perate to the relief of importers of foreign machinery and 
of foreign manufacturers, then, Sir, I submit this Honse ought to halt 
alld consider whether priority in the matter of relief should not be given 
1.0 more descrving claimants than those who are being benefited under 
this ~  'l'hat is the submission which I make to 1:his Honse. 
Lastly. I assoeillte myself with my friend Mr. Kelkar in what he has 
said about type foundries and the disabilities under which they are 
lahonring. As my friend Mr. Kunzru has said, the matter is under 
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the consideration of the 'Tariff Board and therefore we have no alterna-
tive but to wait. And I agree with my friend Mr. Kunzru ~  whatever 
could be done ill the Select Committee has been done and the Bmclldment 
standing in the Dame of the Honourable the Commerce Member also 
mdicates that that question has been considered. But apart from that, 
Sir, I do not see the slightest reason why this 85 lakhs of rupces should 
be given away. The Indian treasury is not overflowing with money, 
I understand, but if it is and relief to the tax-payer can be given, I submit 
once for all that the claimants to whom I have referred must be given 
priority. 

Mr. N. M. Joshi (Nominated: Labour Interests) : Sir, I was some-
what surprised &.t the attitude of some of the speakers on this occasion. 
It was said ~  my Honourable friend Mr. Jamnadas Mehta that the 
mill industry is in great trouble at present. I feel, Sir, that if the mill 
industry is in great trouble at present, it is due to the fact that the 
cloth which is being produced is dearer compared to the purchasing 
power of the consumers. If we agree to this that the main difficulty 
of the mill industry is due, to the fact that the poor people do n(\t 
possess sufficient purchasing power, I think, Sir, the method of protec-
tion which is adopted in this Bill is the right method of protection. 
This is a method of protection by which cloth is likely to be cheaper 
than to-day and if we cheapen cloth, there will be greater sale of cloth 
anti on the whole the mill industry will begin to prosper. I am there-
fore surprised tha.t those who want that the mill industry should prosper 
should on some' ground oppose this measure. 

Then, Sir, I lan also surprised at the solicitude shown by some mem-
bers of the ~  Party for the revenues of the Government of India. 

Mr. A. Rangaswami Iyengar: Not for the revenues, the tax-payers, 
please. 

Mr. N. M. Joshi: Tax-payers. All right. Now, Sir, the tax-payers' 
taxes are being l'e(lueed, not increased, and if their ~ ..... 

Mr. A. Ran:;aswa.mi Iyengar: Which is the tax-payer? 
Mr. N. M. Joshi: I am coming to that point. Sir, they are therefore 

solicitous a bout the revenues of the Government of India and I am 
in one sense glad that after all the members of that Party have begun 
to take interest iT, the welfare of the Government of India. (Laughter.) 

~  Sir, there is the question of the reduction of taxation and which 
form of taxation should have priority. I am one of those pe.,le who 
bclicv.· that the indirect taxes of the Government of India are much 
larger compared to the direct. The Taxation Committee's Report has 
made it clear t.hat the indirect taxation has gone up so much ~  the 
Government of India should take steps to reduce that. In conforJllity 
with this suggestion of the Taxation Committee's Report, the Govern-
ment of India's proposals are at least much better than other proposal!! 
which have been approved of by the members of the ~ party. 
Now. Sir, there is no doubt that if the salt tax had been reduced instead 
of the tax on macbinery being reduced, I should have preferred it. 
CHeal', hear.) But let the Members who oppose it remembt!J' that if 
the salt tax wa;, not reduced the responsibility for that at least partly 
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was due to the fact that many members of that party welle not -present 
at ,the time of tbll voting. 

Mr. Prelideni; The Honourable Member is snel'ely ~  tho 
Party llnd not the Bill. 

Mr. :N. M. loeb1 : Sir, I was only showing that if the salt tal: was 
not reduced ..... 

Mr. President: Order, order. 
1If. K. M. Jos1U : I am not going into that matter. Hut, Sir, leaving 

aside the salt tnx (Laughter), let us take taxation as a whole, and from 
that voint of -dew the proposals of reducing taxation on machinery 
wkich entcrs into production is a much better reduction of taxation 
than any other tllXlltion that may be reduced. 

Mr. A. Bang .... ami lyellPI' : Not even poatare , 
Mr. H. ¥. 308m: Well, Sir, you will not allow me to diseutl> pOitage. 

But if you ask my opinion in one word as regards postAge, I feel that 
the reduction of taxation which enters into production of Itrticles Mn-
sumed by the poorest people must be given prio:rity. 

Mr. :Preaident: Order, order. The Chair has. noticed that some 
Menlbers of this House have made particular questions their own and 
they ~  to them over and over again, no matt,er what the question 
under discussion is. 

Mr. N. M. Joshi: Unfortunately, Sir, this queBtion of the priority 
of taxation diel ('rop up. So, both from the point of view that ~  
will ~ eheapeneri if we adopt this Bill and from the :itoint of view 
that the indirect taxation of the Government of India will he redueed, 
as recomDl(,}Jdcd by the Taxation Committee, I hope, Sir, that this House 
will adopt this motion. 

The Honourable Sir George Rainy : Sir, my Honourable colleague, 
the Finance Member, has already dealt with one aspect of the motion for 
recommittal moved by my friend Mr. Rangaswami Iyengar. I shall there-
fore confine ~  t,o the other aspect Qf the case and the reasons given 
by various Members why the Bill should be recommitted. One of these 
reallons came to me with a certain shock of surprise, because it had not 
occ\lrred to me that intemperate haste was a plausible accusation which 
could be brought against the Government in this matter. The Honour-
able Mover suggested that the Schedule to the Bill had been hastily com-
piwd, that it appeared that the matter had not been fully considered, and 
in particular that it had not been considered to what extcnt the sacrifice 
of revenue by the removal of the duty on particular articles would actually 
accrue to th& ben&fit of the cotton mill industry. Now, Mr. President, I 
took some pains when I moved the motion for referring the Bill to a Select 
Committee to explain that, so far as the ~ materials are concerned--
I put aside for the moment the question of machinery-that IilO far lUI these 
materials are concerned, the list of stores contained in the Tariff Board 
Report had been carefully scrutinised by the Government of India in order 
to select those articles whM'e the removal of the duty would benefit the 
cotton mill industry substantially, that is to say, whnoe the cotton millll 
were the principal consumers. I gave one or two examples in that speech 
to Hlustrate the kind of test that the Government of India had applied 
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ill' arriving at the list embodied in the Bill. One of them I gave was' 
aniline and .alizarine .dye, where the sacrifice of revenue is about Rs. 25 
lakhs and where it is expected that three-fourths of that sum would accrue 
to the benefit of the cotton mill industry. But there are several other 
cases that could be given. There is the case of starch where the port of 
Bombay takes 87 per cent. of the imports and where it appears extremely 
prohable that the cotton mills take over 80 per cent. of the total imports. 
Another case is tallow .. The port of Bombay takes 84 per cent. of the 
impor.ts. There again the natural infe·rence is that the .reason why so 
much (If the iall.)w g'f)eS to Bombay is the requirements of the cotton mills .. 
I could give several other examples, but I do not want to go into too much 
detail. On the other hand, we excluded from the Schedule those materials 
where the removal of the duty would probably accrue mo!rtly to the benefit 
.of other industries. As an example of that, I might take soda ash where 
.Bengal takes 58 'per cent. Qf the imports and Bombay less than 15 per cent. 
It is obvious that if we removed that duty the greater part of the benefit 
would not go to the cotton mills. Therefore, we left that duty alone. 
Another example was caustic soda, where Bombay took only 18 per cent. 
of the imports, and it was obvious that the cotton mills were not the principal 
-consumers. Now, all that was done before the Government of 
India published their Resolution on the 7th June. If there had been any 
.strong reason why the duty should not be removed from any of thes!' 
~  I should have expected that long ere this the matter would hsy':) 
been made very plain, and that in all probability when the reference to 
the Select Committee was moved Members would have risen to point out 
that it was not desirable that the duty should be removed from particular 
articles. Then, again, I should have expected that when the Bill returned 
from the Select Committee, notice would have been given of a number 
of amendments suggesting that the duty should not be removed from som':) 
of these stores. But what is the actual state of affairs? I do not think 
anv Honourable Member raised a question of that kind in the discussion 
fo; a reference to the Select Committee. The only omission from the list 
of which notice has been given is that of artificial silk yarn. Therefore, 
I think, Mr. President, that no case has been made out at all as regards 
a recommittal of the Bill with regard to the particular stores which are 
€Ilinnerated in the Schedule to the Bill. As regards the artificial silk yarn, . 
I think it will be convenient if I defer anything I have to say until thc' 
Illotion for the omission of this item is moved by one or other of the two 
Honourable Members who have given notice of amendments. In any caSt', 
that is a matter which the Assembly could perfectly well decide for itself., 
It iii a 'very simple question whether or not the duty on artificial silk yarn 
should be reduced from 15 per cent. to 7i per cent., and there would be 
no necessity on that particular matter to refer the Bill back to the Select 
Committee. 

I come now to the question of machinery. Before dealing with the. 
point raised by my friend Mr. Kelkar about printing materials, I should 
like to say a word. on the more general aspect of the case. Here, again, the 
proposals of the Government of India were made public on the 7th of June 
lasi, and if there had been a strong feeling on the part of manufacturers in 
India that their interests were likely to be seriously injured by the removal 
of the.2! per cent. of duty on machinery, I should have expected that. 
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to-day Members would have been springing up from all over the House 
",ith specific proposals or with specific objections to the removal of the 
duty from a partiQular kind of machinery. I have ~  with. interest 
to the debate of to-day, but except as regards the prmtIng materIals such 
as type, brass rules, and so on, I have not heard any specific case brought 
for\vard, and I think it is a fair inIerence in the circumstances that it is 
not likely that the removal of this duty will materially. injure any manu-
facturing industry in this country .. ' Nevertheless, it will always be open to 
the manufacturers of any particular kind of machinery to approach the 
Tariff Board or to approach the Governm:ent of India and to raise the ques-
tion whether, in fairness, some duty ought not to be imposed on the 
rarticular kind of machinery they make. 

r will now' come to the point raised by my friend Mr. Kelkar as regarus 
the printing materials, of which the most prominent example is printing 
type. That was' a question which definitely came before the Select Com-
l'"J.ittee, and I was particularly anxious to meet the wishes expressed by 
various Honourable Members on that point because probably it was not 
realised at the time when our Resolution of the 7th of June was published 
that our proposals covered printing machinery and materials. Very likely 
a good many of the type-making firms did not realise what was intended 
until the Bill was actually published. Therefore, in the Select Committre 
r agreed that the sto.lus qua should be maintained where possible. The 
Committee itself omitted printing type from the Schedule and I under-
took to make inquiries to see whether it would be administratively possiLle 
to maintain the status quo with regard to certain other items also. I made 
t1wsc inquiries and the result is the amendment to the Bill which now 
stands in my name. The effect of the amendment is merely to maintain 
t.he status quo with regard to the articles. In the circumstances, that seems 
tv be fair and reasonable. But my friend Mr. Kelkar says that the Select 
Committee ought to have gone further and therefore he would refer the 
BiH back to the Select Committee in order that they may reconsi,der the 
matter. What he desires the Select Committee to do is to consider the 
question of imposing a protective duty, in the interests of the type manu-
facturers, on these various articles which are enumerated in my amend-
mcnt. Mr. President, this seems to me to be quite outside the scope of the 
Bill. I am not raising a point of order ; it is a point of substance. After 
all, this Bill is a Bill for the reduction and removal of duties. On the 
question of the amount of protection that may be required by the manu-
facturers of types in India, there is really no information of any kind 
before the House except that my Honourable friend Mr. Kelkar has told 
us what the type manufacturers think they ought to get. I think it is 
quite clear, Mr. President, that if the Bill was referred back to the Select 
Committee, they would find themselves in a poshion in which they could 
make no recommendation whatever. .As Mr. Neogy has pointed out there 
if' already an application in connection with the manufacture of type 
pending before the Tariff Board. Obviously, the thing to do is to wait 
until the Tariff Board have considered that. matter and meanwhile to 
maintain the status quo. " 

.1 40 not think it is necessary, Mr .. President, that I should reply in 
detall to the speech of my Honourable friend Mr. Jamnadas Mehta which 
was definitely a speech, not in favour of the motion for recommitt'a! but 
against the consideration of the Report of the Select Committee. I ~  
only say this that, as far as I can make out, all classes have his sympathy 

B2 
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except the consumer, and he is prepared to assist the Bombay ~  
provided it is done in exactly the way that he considers is the best. But 
if it is not done in that way, then it is impossible to secure his vote. I 
fear I must, thel'efore, abandon the hope of securing his vote for the motion 
I have moved ro..day. 

Mr. President: The original question was: 
" Til.at the Bill further to amend the Indian Tariff Act, 1894, as reported by the 

Select Committee be taken into consideration." . 

Since which the following amendment has been moved : 
" That the Bill as reported by the Select Committee be recommitted to that Com· 

mittee." 

The question I have to put is that that amendment be made. 
The motion was negatived . 
•. President : The question now is : 

" That thc Bill further to amend the Indian Tariff Act, 1894, as reported by the 
f:elect Committee be taken into consideration." , 

The motion was adopted. 
Mr. President: The question is : 

" That clause 2 do stand part of the Bill" 

The motion was adopted. 
Clause 2 was added to the Bill. 
Mr. Preaident : If Honourable Members desire that the Chair should 

dctermine the result of voting by voices properly, they should cry out 
" },.ye " or "No ". 

Mr. President : The question is : 
" That the Schedule do stand part of the Bill" 

The Honourable Sir George Rainy : Sir, I move 
" In paragraph 8 of the Schedule to the Bill, in the proposed item 18·C, the 

words ' brass rules ' and the words ' leads, wooden and metal quoins, shooting sticks 
and. galleys' and the words, ' metal furniture,' be omitted' '. 

This amendment, Mr. President,' is closely connected with a consequential 
amendment in this Bill which will be moved later. As I explained a few 
minutes ago, the object of this amendment is to maintain the status quo 
in the case of the various printing materials enumerated in the amendment. . 
If this amendment is not passed, the effect will be that the 2i per cent. 
duty will be removed from these materials. It is considered desirable that 
the duty should be retained for the 'present in order to avoid prejudice to 
the manufacture of printing type and similar articles, an industry which 
luis recently been started in India. At least one firm connected with that 
industry has an application pending before the Tariff Board for protection. 
The Government of India consider that in the circumstances it is rair 
that the sfaftts quo should be maintained. 

Sir, I move. 
The motion was adopted. 
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lIIIr. :M. S. Sesha Ayyangar (Madura and Ramnad cum Tinnevelly: 
Non-Muhammadan Rural) : Sir, I beg to move 'that paragraph 10 of the 
Schedule to the Bill be omitted: 

Sir, paragraph 10 statcs : 
" After Item No. 43, under the heading' yarns and textile fabrics' the follow· 

jng item shall be inserted, namely : 
43 A/Artificial silk, yarn and * * * silk thread Ad valorem/7! per cent." 

Sir, this particular item came under the general heading "yarn and 
textile fabrics" which occurs in Item 100 of the present Tariff Act. 
The import duty levied thereon was 15 per cent. ad valorem. Now, this 
particular Item is singled out of that particular denomination for favour-
able terms, namely that the import duty of this particular Item should be 
reduced from 15 per cent. to 71' per cent. I invite the attention or the 
House to the fact that no case has been made out by the Government for 
this partial treatment of this particular item. At a previous stage of the 
debate, when this Bill was referred to the Select Committee, I invitcd the 
attention of the House to the fact that this :particular item needed some 
examination, rather a close examination. I naturally expected that the 
Honourable the Commerce Member, when he moved his motion to-day, 
would give us further information about this particular item, especially 
in virtue of the fact that two amendments have been tabled for discussion 
on this matter. But I was disappointed. I might also at the outset sub-
pUt to the House that so far as this particular item is coneemed, though 
it came direetly after the Tariff Board Report, it hllS no relation what-
ever to the findings of the Tariff Board Report ; because nowhere in the 
Tariff Board's RepOli is any mention made of this particular item, arti-
ficial silk yarn and silk thread. The matter was not before the Tariff 
Board at all. But, in response to a request on my part for information 
upon this matter, the Honourable the Commerce Member was pleased to 
tell us in a previous stage of the Bill that this originated from a request 
made by the Bombay Chamber of Commerce. This occurred about 16 
or 17 months ago. Later, the Honourable Member also a<lded, that in 
April of this year when he was conferring with the mill owners of 
Bombay, mention was also made of this fact. But in the Government of 
India Resolution which was first published upon the recommendations 
of the Tariff Board-which virtually turned down the recommendations 
of the Tariff ~ matter was not mentioned at all. The House 
might also remember that there was a deputation of the millowners of 
Bombay which waited on His Excellency the Viceroy and we were 
informed that, in the course of the deputation, certain further exten-
sion of articles to be exempted from import duty were set forth by 
the millowners. Weare not aware-at any rate it has not been men-
tioned-that in that deputation either, was any mention made' of this 
particular item of artificial silk yarn and silk thread. I take it, it was 
not mentioned at all by the deputationists. But all the same, closely 
after that deputation when the Government of India issued a com-
munique, dated the 7th June, the following passage was incorporated 
in that communique: . 

" The Government of India are anxious however to do whatever is possible to ' 
minimise the burden on the handloom industry. With this object and also to facilitate 
the diversification of the mill production they have decided to include in the proposals to 
be placed before the Legislature a redu"tion from 15 per cent. to 7! per cent. on the 
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duty on artificial silk yam' whlch is being used in ~  both by the 
blilldloom weavers and by the cotton mills ". 

Now this is the first information that we had about the intention of the 
. ~  of India to bring in this particular item for this favourable 
treatment. Now as I said, it is. incumbent upon this House to see 
whether any ~  been made out for the singling out of this item 
or for the favourable treatment of this item. My submission would be 
that absolutely no case has been made out for this favourable treatment. 
The House will also consider whether the sacrifice of revenue involved 
in this reduction of import duty is justified under any circumstances. 
In response to my request for information, it was said the other day 
that the total imports of artificial silk yarn from Italy amounted to 6 
million Ibs. and from the United Kingdom, about 6,50,000 Ibs. And we 
were also informed that the price of this artificial silk yarn or thread 
was about Rs. 1-12-0 a lb. Now, on a rough calculation of the import 
duty which this kind of yarn was paying to the Government, it comes 
to about 15 lakhs of rupees ; and this suggested reduction of that by one-
half will involve -a. sacrifice of about 71 lakhs. Now I would ask the 
House'to consider whether really there if') any C1HW made out for this 
sacrifice of 7i lakhs of rupees. Now it may be possible; in fact, it will 
be commendable if the textile industry is protected by this introduction 
of a new item. I have been at some pains to get information as to 
whether this artificial silk yarn or thread is really used by the cotton 
mills of Bombay or elsewhere, OF if it affords any relief at all to the 
textile industry. I was told that it does not really benefit the texWe 
industry at all. In fact, it does not give any relief whatsoever to the 
mills of Bombay or elsewhere in India. But I have been told that this 
artificial silk yarn is used somewhat, in mills for the purpose of giving 
some finish to the piece-goods that are produced in the cotton mills of 
Bombay and elsewhere. Now, the only question then would be, whether 
there being no relief at all to the ~  and thcre being this 
advantage if at all in giving finish to piece-goods manufactured in 
Bombay,-whether to secure that end this large sacrifice of about 71 
lakhs of rupees is necessary. I commend that matter to the House. 

It was also said by the Honourable Sir George Rainy that by the 
introduction of this new item the branch of trade likely to benefit is the 
production of yarn and that the great bulk of that trade is in the hands 
of Italy. In support of that we were given the figures I have already 
brought to the notice of the House. Now I would submit that this 
measure, while not benefiting the millowner, while making it if at all 

~  to the millowners to give some finish to their piece-goods, it 
does not at all benefit any other community or any other section of the 
people of India. But we were told in th') Governme'nt communique, tha.t 
I just now read out, that the object was to minimise the burden on the 
handloom industry. I really am unable to follow that nor has the 
Honourable the Commerce Memher maue it plain to me or anyone else 
in this House as to how this introduction of this new item is goinO' to 

~  the burden on the handloom industry. If, as I take it, '" he 
means to say that this handloom industry, seeing that under the earlier 
Tariff Act that was passed yesterday with the high percentage of duty 
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on yarn provided therein, may find relief in 'this· imported M1;i&ia.l silk 
yarn for their use,-if that is what is meant by the Honourable the 
Commerce Member then I submit that is to argue in a vicious circle. 
If the handloom industry is to get relief, then the opposition that was 
put up yesterday should not have been negatived. Now to say that 
by the introduction of this new item you hope to relieve or minimise 
the distress of the handloom industry upon which a burden is really 
cast by the passing of yesterday's Bill,-I submit that argument is not 
right. 

Now the next object to which the communiqne refers iii to facili-
tate a diversification of the mill production. In fact, I am not aware 
of any diversification which will result in the end; and I submit that 
both the objects which are specifically mentioned in this communique 
of Government have not been made out. Let us consider for a moment 
what could have been the intention, if at all, of introducing this new 
item. We were told yesterday by the Honourable the Commerce Mem-
ber, and we know also from statistics, that so far as medium counts of 
yarn are concerned, China is importing very largely, and so far as silk 
also is concerned, we know as a matter of fact that we have increasing 
imports of silk goods from China.· We were told yesiertiay. that -Italy 
takes no doubt .the lead in imports of artificial:silk yarn and the United 
Kingdom comes next. Now I have ashrewdsl'lsl'lciw that the intention 
of this may be to hit China and to prefer the United Kingdom and Italy 
in the long run. That is my view. It was with that view in my mind 
that I put the question to the Honourable Member at an earlier stage of 
the discussion of this Bill ; but I have not been replied to by the Honour-
able Member ; and my misgivings to-day are not yet satisfied. 1 repeat that 
it looks to me as if the intention is more to hit China and to prefer Italy and 
the United Kingdom. It looks like a preference of the West to the East 
and I need no.tl dilate upon that further or enlarge the argument. That 
fleems to me the thing which underlies this proposal. 

I may also suggest, as was pointed out by my Honourable friend 
Mr. Neogy, tLat he bas received cert,'lin communications· from Plassey. 
So far as Bengal, Assam and Bihar and Orissa are concerned, there is no 
doubt the silk industry is thriving now. Now it: would indirectly hit the 
silk industry also. We were tol<\ the other day by the Honourable the 
pommerce Member that the relative prices of these t.wo seem to be so far 
apart that it was not possible to conceive that the one industry would be 
hit by the other, because when silk piecegoods sell at Rs. 5t Ii yarn, ~ 

ficial silk yarn sells at Rs. ~ ~  a lb. ,Now the Hononrable the Com-
merce Member forgot this important fact, that when there is this ~ 

feit thing largely coming in, there will be a grea.t; impetus given to the 
introduction of artificial silk cloths and the vast bulk of the people of this 
country will take more and more to the fabric, artificial silk, in preference 
to the indigenous silk. Now that is a point which cannot be overlooked, 
and that is a point which I dare say was overlooked by the, Honourable the 
Commerce Member. Our apprehension in that direction is that the genuine 
silk industry will be very badly hit by the introduction, in this nice fashion, 
of a lower duty on this artificial silk yarn and thread in this cOlmtry. 
Whether it bits the handloom industJrY or any other industry, there will 
be this additional temptation for the people, by the greater facility of this 
import of artificial silk, to tal{e to that kind of fabric in preference to the 
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genuine indigenous silk in the eountry. Might I also submit that in my 
own constituency there are three places where silk and silk fabrics are very 
largely ~  and my apprehension is ~ in ~  ~ the 
other disadvantages which accrue from the introductIOn of this partIcular 
item it will directly hit in the long run thej indigenous silk industry of 
India. I would also submit that if at all this will be giving an indirect 
temptation to people in this country to prefer thls counterfeit thing to the 
genuine silk article. And by ~  of ~  ~  I said a few 
minutes ago about my apprehensIOn that China WIll be ~ I would refer 
this House to the item-Item 134 of the present' Tariff Act-articles which 
are liable to duty at 30 per cent. ad ~  piece-goods and other 
manufactures of silk not otherwise specified 45A. Now, silk from China 
to-day has to pay a duty of 30 per cent. ad valorem. With this additional 
fadility of importing artificial silk from Italy and artificial silk yarn and 
thread from the United Kingdom at a diminished rate of duty of 7t per 
cent., I submit it has been shown clearly how it affects silk imports from 
China. 

Lastly, Su., I would submit that, in addition to the fact that tms sacri-
flee of revenue involved in these proposals has no corresponding advantage. 
by way of giving relief to the millowners, it actually has the prospect of 
directly hitting our own indigenous silk industry and would force us to 
favour Italy and the United Kingdom at our expense. With these words 
Sir, I move this amendment. 

Kumar Ga.nganand Sinha. (Bhagalpur, Purnea and Santhal Par-
ganas : Non-Muhammadan) : Sir, I intervene in this debate only to 
elicit certain information from the Honourable the Commerce Member. 
Representing as I do a part of the country which is vitally interested in 
the indigenous silk trade I would like to know how the proposal before 
the House benefits the handloom industry and the silk industry. My 
Honourable friend who has just. spoken has shown ra,ther exhaustively 
that the retention of this item in the Bill is not going to benefit the mill-
owners to any appreciable extent. As a matter of fact the Bill if passed 
will give very little protection to the textile indusLry. I am afraid, on the 
contrary, the artificial silk yaru from ,the United Kingdom and the 
Continent will flood the Indian market and will injuriously affect the 
indigenous silk indUKtry in this country. The statistics of the sea-borne 
trade of India show that an enormous quantity of artificial silk is being 
imported into this country from the United Kingdom Germany France 
and Italy. That being so, I would like to draw ~ attention' of the 
Honourable Member to an extract from the Bihar and Orissa Administra-
tion Report of 1925-26, which describes the condition of the silk trade 
at Bhagalpur, the place in which I am particularly interested. It 
reads: 

" The Silk Institute at Bhagalpur has achieved great success in introducing new 
kinds of. ~ for URe by the Bhagalpur weavers, who formely only used ta&8a1· and 
wove plam R'lk eloth or a mixture of cotton and silk called bafta. The institute hos 

~  the lIse of mulberry, eri and muga silk, and with the assistance of the late :,r rs. KIlby produced a number of charming designs in coloured silk. A trade in th('se 
lS. bemg slowly built up both in India and abroad, while a large number of fiy-shuttle 
looms are now being used in Bhagalpur town." 



Under these circumstances, Sir, I would be opposell to any measure that 
would in any way impa,ir the indigenous silk trade. Sir, I support the 
amendment. 

Mr. K.. O. Neogy : Sir, I rise to support this amendment. I am not 
going to repeat what I Said this morning on the subject ; but I would 
refer to one observation made by my Honourable friend Mr. Kunzru. 
He said that the principa,l consideration that weighed with the Select 
Committee was that this Bill to a certain extent relieved the handloom 
weaver, for the reduction of the duty on artificial silk would act as a 
relief to them. Sir, my Honourable friend after doing his best to injure 
the handloom industry, is now anxious to mete out step-motherly affection. 
Yesterday he made a proposal that Rs. 12 la,khs should be set apart for 
the benefit of the handloom industry, in the provl,aces a proposal which on 
the accepted official interpreta,tion of the Devolution Rules, I think, it 
would be difficult for the Government of India to give effect to. Here is 
another proposal of my friend Mr. Kunzru to give some indirect relief 
to the handloom industry. Let us analyse the position for a moment. 
Mr. Kunzru is anxious that the indigenous yarn industry should be pro. 
tected. That was the reason why, I think, he voted in favour of the 
mea,sure that we pa.ssed yesterday. At the same time he is prepared to agree 
here to a measure which would enable artificial silk to be imported at a 
cheap rate and which would enable it to compete more or less success-
fully with that very indigenous ya,rn which he wants to protect. I do not 
know whether my friend is aware of the inconsistency of his position ..... 

Pandit Hirday Hath Itunzru : He is more consistent .than you.· 

:Mr. It. C. Neogy : My Honourable friend further stated that, as 
the difference in the price of artificial silk and real silk was very great, 
and as Sir Purshotamdas Thakurdas did not think that the reduction of 
duty would affect it in any way, he did not see any reason to object to this 
proposal. 

Sir, so far as the question as to whether the difference in the price of 
indigenous silk and artifical silk yarn is very great or not it is a question 
of fact undoubtedly, and when I read out a complaint from a silk centre 
in Bengal that artificial silk had, as a matter of fact, done a lot of injury 
to the indigenous silk industry that, I submit is also a question of fact. 
But my Honourable friends Mr. Kunzru and Sir Purshotamdas Thakurdas 
fancy that they are quite safe in coming to the conclusion that the 
indigenous industry will not be injured at all. Sir, I repeat whllt I said 
this morning that we want facts, and not the theory of Honourable Mem. 
bers while we .are dealing with this serious question. 

Sir there is one point to· which reference was made by my friend Mr. 
Shesha ~  and that was whether this reduction in duty is likely to 
benefit England at all. The Honourable MemhQr in charge the other day 

~  out that it was Italy which exported artificial silk yarn in larg-er 
quantItIes, and although England came second, the difference between 
England and Italy in point of import was very great. As a matter of 
~  ?e pointed out .that in the year 1926·27, Italy had exported about 

SIX tImes the quantIty that England exported to India. Sir. I have 
looked up the more recent figures. Take the seven months of the year 
1927, .January to July, the latest period for which figures are IWllilable. 
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In this period of seven months, England has exported 8,25,000 and odd 
pounds, wherea.s Italy has exported 17,34,000 and odd pounds! that 
is to say, the proportion is not 6 to 1, but 2 to 1, and as a further eVIdence 
that Engla,nd is fast recovering her position, I "Would refer the ~ 
able Member in charge to the figures for January and July respectively. 
In January last England exported 1,31,000 and odd pounds to India, 
while in July she exported 1,85,000 and odd pounds. In the case of 

Italy, in January last she exported 6,17 thousand odd 
and in July only 2,59 thousand odd. If this rate of 

1 P.x. 

progress gOI'S on, I for my part will not be able to hold my Honourable 
friend so very innocent as he wanted us the other day to believe him to 
be in this maHer. Sir, I have already stated that, if you take the figures 
for the last six years, you will see that the import of artificial silk yarn bas 
increased by over 30 times. I will give the exact figures to the House. 
In 1921-22, the total import of artifical silk yarn w.as 70,000 Ibs. In 1925-
26 the total has gone up to 26,70,000 Ibs. Sir, that doc'S not look 
as if the import is being hampered by a duty of 15 per 
cent. Sir, the question is whether we are going to give any further en-
couragement to the import of artificial silk yarn. I can speak from my 
personal observation that, as a result of this ,increasing quantity of arti-
ficial silk yarn eoming to this country, the whole market of Bengal is 
flooded with cheap shoddy fabrics, which undoubtedly compare very 
favourably in price with the indigenous silk but which are ~  le&.o;; durable. 
And I know it is a fact-I can bear personal testimony to it-that as a 
matter of fact on account of cheapness these articles are displacing Bengal 
silk to a certain extent. My Honourable friend the Member in charge 
may point out that a very large quantity of Indian silk yarn is imported 
and that a very large quantity of raw silk is imported into this country 
for the purpose of manufacture. But I want him to remember that, so 
far as Drngal is concerned, we utI1ise a very large quantity the ~  

silk yarn that we produce. That is to say, that argument ought not to 
apply to Bengal, whatever weight it may ha.ve in reference to the other 
provinces. Sir, the misfortune of this industry is, so far as Bengal ~ 
concerned, thwt it is not represented in this House by a man like Sir Victor 
Sas800n. It has not got friends like Sir Purshotamdas Thakurdas or 
Palldit Hirday Nath Kunzru. It is Bengal's misfortune not to he repre-
sented in this House by stalwarts like the Victor Sassoons a.nd Purshotamaas 
Thakurdases and Kunzrus. But that, I humbly submit, should not 
weigh with the Government in coming to a decision on this qllcstion. 
Sir, the tragic history of a well-known Bengal industry has formed the 
theme of nume,rous political speeches. I have the honour to belong to that 
CIty which was famous for its muslin. Sir, muslin exists now in the-
perorations of our political leaders and my fear is that, if Government 
were to proceed at this rate, heedless of what the result might be of their 
action on the indigenous tililk industry in Bengal. the Bengal silk industry 
also might survive only in the perorations of my Honourable friend Pandit 
Kunzru's eloquent speeches. Sir, it is a mi&fortune that, when we are 
discllssing this question which affects three or four provinces of India not 
very strongly represented in this House, that we should miss the com-
manding presence of men like Pandit Madan Mohan Malaviya, whose 
clarjon voiee was raised yesterday in support of the millowners' ~  

I do hope, Sir, that, although they are absent from the floor of the House 



(An Honou,.able Membe,. : " ~  he comes.") We will have their sup-
port when we go into the lobbies. 

Pandit Birday N&th Xunzru : Sir, my Honourable friend Mr. Neogy 
has said many things in excitement which I am sure he will regret on 
calmer reflectioll. He need not be sorry that Bengal is not strongly 
represented here. Bengal could not have a more pertinacious defender 
of lost causes than my Honourable friend. He represented me as having 
said many things which I never said. All that I said in my first speech 
was that llobody ill the Select Committee, not even those who have ap-
pended minutes of dissent, expressed any dissatisfaction with the posi-
tion as it 'Was explained to them in the Committee, either with regard to 
the handloom industry or with regard to artificial silk. Men who are 
not experts like me had therefore to accept that position, and we came 
to the conclusion that there was really no objection to the lowering of the 
duty on artificial silk. He also knows-in fact I told him expressly-
that in view of the facts he wished to bring out, I for one would have no 
objection to a reconsideration of the matter, but that there was absolutely 
no reason, in order to reconsider the question of silk, to ask that the Bill 
should be recommitted. I wish to remind by friend of these facts, as 
within half an hour he seems to have forgotten them. I do hope ..... . 

Mr. K. C. Neogy : Is the Honourable Member in order, Sir, in refer-
ring to a conversatioD; which took .place outside the Chamber , 

Mr. President: Pandit Hirday Nath Kunzru. 
Pandit Birday Nath Kunzrn : l do hope, Sir ...... . 
!'tIr. K. O. Neogy : If you permit him, Sir, to refer to these conversa-

tions, I am entitled to reply. 
Pandit Hiday Nath Kunzru: I am not. referring, Sir, to anything 

said by Mr. Neogy. I only hope, Sir, that he will have a more retentive 
memory in future. 

As regards artificial silk, the Honourable the Commerce Member will 
certainly explain the position again, and if the situation in Bengal is 
as parloUR as it has been stated to be by my Honourable friend ~  Neogy, 
there is no one who would not give a chance to the silk industry of 
Bengal. Nobody wishes that cheap foreign imitation stuff should come 
into competition with the real stuff of this country. But my Honourable 
friend, in i.he eloquent speech which he delivered, never told us what the 
respective prices of artificial silk and real silk were. 

!'tIr. K. O. Neogy: I accept your statement. 
Pandit Hirday Nath Kunzrn : The Honourable Member tells me that 

he accepts my statement. Well, then, if real silk is three times as dear 
hS artificial silk, it does as a matter of fact seem difficult to accept that 
artificial silk is coming into competition with real silk. I am afraid my 
Honourable friend contented himself merely with the cutting which he 
read out to us. He did not pursue the matter further. He did not a!!k 
the men concerned in the 'silk industry in Bengal what the position was. 

Mr. K. O. Neogy : They are not organised as your friends of the mill 
industry of Bombay. 

Pandit Hirday Nath Kunzru : These people do not belong, he says, 
to Bombay. That is all the more reason why my Honourable friend, who 
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is exclusively concerned with Bengal, should have taken care to inform 
hlmself of all the faets bearing on thesubjeet. He should have known 
that he would be the. sole and valiant defender of Bengal in this As-
sembly and he ought to have eome well armed-panoplied from head to 
foot-so that he might be able to resist all attacks. If he has not done 

~ he must bear a portion of the blame along with the Members of the 
Select Committee. 

Mr. K. O. Neogy : What was the Servants of India Society doing? 
Pa.ndit Hirday Nath Kunzru : The Servants of India Society took as 

much care as it possibly could to acquaint itself with the facts in com-
pany with members engaged in commerce and industry. 

Mr. X. O. Neogy : Give us the facts then. 
Pandit Hirday Nath Kunzru: There was an opportunity, Sir, for 

discussing this subject when this Bill was referred to the Select Com-
mittee, but my Honourable friend was not one of those who discussed 
this matter. 

Mr. K. C. Neogy : I did refer to it in my speech. 
Pandit Hirday Hath ltunzru : Not, Sir, in o,ne-tenth of the detail 

in which he has referred to it now. If the matter was 80 serious, of such 
first class importance, if it affected Bengal in the way in which he now 
thinks it does, it was his clear and imperative duty on the very first day 
to sound a note of warning and ask us to consider it not merely froni. the 
point of view of Bombay but also of helpless Bengal. Having omitted 
to do that, not having taken sufficient care to acquaint himself with all 
the facts, he has no right now to turn round upon us and attack us for 
mistakes which really are his own. 

Before I sit down, I should only like to say that in view of the facts 
which he has pointed out, or rather the facts which he has alleged, I 
should have no objection for my part to the matter being reconsidered. 
The Honourable the Commerce Member, too, a few minutes ago, said' 
that that was a matter which stood by itself and could be considered 
separately on its own merits.. I hope he will find i1l possible to allow 
it to be reconsidered. Nothing will be lost if we do not reduce the duty 
on artificial silk at once, particulary as it was not recommended by the 
Tariff Board. 

Pa.ndit Madan Mohan Malaviya: (Allahabad and Jhansi Divisions : 
Non-Muhammadan Rural) : I apologise to the House and to my Honour-
able friend, Mr. Neogy, for having been absent for a few minutes when 
this discussion came on. I am really sorry for it, as I think it is the 
duty of every Honourable Member of this House to be in attendance while 
the House sits. I submit that the proposal before the House deserves the 
sympathetic consideration of Government. I do not wish, nor do I need 
to go into facts and figures, as was done by my Honourable friend, Mr. 
Neogy. I am content to say that artificial silk is coming to India in 
increasing quatities, and no facts and figures are needed to show that it 
must compete with the indigenous silk industry. I am in favour of every 
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step being taken by Government to shut out foreign 8tuff ; particularly 
when it is imitation stuff and worthless stuff Government should take 
every step to shut it out fl"om the country by all legitimate means. We 
bave to remember on the one hand, that the people are cheated by these 
stuffs which do not last long, ~  on the other, that we have to encourage 
the' indigenous indutltry and we ought to take every step that may be 
necessary towards that end. I do hope on these general grounds the 
Honourable the Commeree ~  will re-consider this question, and 
jf the facts and figures at preliJent available may not help us to solve the 
question, I hope that he will allow the .matter to ~ for the present 
where it does, remove the clause to whlCh Mr. Neogy s remark!! relate, 
and deal with the matter later on when the need for action h&li been madt' 
more clear. 

!'he Honourable Sir George Jta.i.ny: I should like, Mr. President, to 
eyplain, if I can, what exactly this proposal meam. The material which 
is called artificial silk is altogether a new textile material, and it is only 
in the years since the war that it has come into general use. In the 
tirst years after the war, some 5 or 6 years ago, its price was almost as 
high as the price of real silk, but in the course of the last 5 or 6 years 
the price has dropped with extraordinary rapidity, and at the same time, 
the material ha!> become very popular and is now used on a 
scale which begins to approach the scale on which the older and more 
familiar tel.."tiie materials are used. All over the world, you 
are beginning to find inconstant use fabrics of various sorts made---
not entirely of artificial silk-but more commonly of a mixture of artifi-
eial silk with other materials, and particularly with cotton. So far us 
India is concerned, it is these mixed goods made partly from artificial 
silk and partly from cotton that we are chiefly concerned with. The im-
ports from other countries of these piecegoods have increased very ,'a-
pidly and between the years 1924-25 and 1926-27 the imports of these 
piecegoods nave more than doubled. The attraction of them is largely 
this, I think, that the mixture of the artificial silk gives a better and 
more decorative appearance to the fabric and therefore it is more at-
tractive to the purchaser. At present both these mixed piecegood'l, made 
partly of artificial silk and partly of cotton, and the artificial silk yurr, 
that is imported into this cou.ntry are dutiable at 15 per cent, But both 
the cotton mills in Bombay and elsewhere and also some of the handloom 
',,'eavers particularly in Southern India have begun to manufacture these 
piece goods made of a combination of cotton and of artificial ~  awl 
the manufacturer has to pay on the artificial silk yarn that 
he uses the same rate of duty as is imposed on the imported 
fabric whieh competes with what he makes. An that is proposed in ~ 
particular time in the Bill is to reduce the duty on the artificial silk val'll 
from 15 to 7} per cent. so that the manufacturer in this countrv ~ ~  
~ be a halldloom v/eaver or whether it be a cotton mill will ~  a defi-

nite advantage in competing with the imported piecegoods. Now, more 
thall: C?ne speaker hEU! expressed a desire that India should rely as far (IS 
PORSIUW on tht> matenals she herself produces, If that is the intention the 
~  way in which th,at ~ ~ be done would be not only to impose a very 

hIgh duty on the artIfiCIal SIlk yarn (I should think that at least 100 per 
~  would be necessB;ry), but you will also have to impose a duty on (I 

slm1lar scale on the plecegoods made from the combination of artificial 
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silk yarn wfth other materials. That would be a very drastic proposal 
mdeed-to compel the consumer to wear only the materials actually 
produced in India, especially when the fiscal measures llilcessary to in-
troduce this compUlsion would have to be very severe. 

Mr. ¥ukhtar BiDgh (Meerut Division: Non-Muhammadan Rural) 
On artificial silk the duty is 30 per cent. in Japan. 

The Honourable Sir George Rainy : If my Honourable friend sug-
geFts that in order to equalise matters some reduction ought to be made 
in the dnty on silk, whatever its merits, it is hardly germane to the dis-
cussion at the present moment. I should like to repeat once again the 
figures I gave on the former occasion as.regards prices. Five or six 
years ~  artificial silk yarn and real 'silk yarn were selling at not very 
dissimilar prices, Today the price of artificial silk yarn is about one-
third of the price of real silk yarn. In these. circumstances it S"lE:'UB to 
me that, Rf! regards competition with real silk, the reduction in the duty 
from 15 to 71 per cent. can only have a negligible effect. It win make 
very little difference inde.ed from that point of view. But it may make 
a quite appreciable difference to the cotton mill and to the handlaom 
weaver if they can get a little cheaper the material which they require ill 
order to produce the kind of piecegoods that the consumer is more and 
more beginning to demand. I think, Mr. President, that the Govern-
ment 01' India were perfectly justified in putting forward this proposal 
in the belief that it would not injure any interest in India and that it 
would be an appreciable benefit both to the handloom weaver and to 
the cott on mills. 

Before sitting down I will only refer very briefly to the l)ug'g'estion 
that the Government of India have acted with the desire to benefit some 
interests outside India. If Honourable ~  are deterimined to 
cherish these suspicions it is very defficult for me to say anything that 
will persuade them to the contrary. But surely in this matter the reason 
for taking action is obvious. As I have already told the House, the ori-
ginal sugf]:estion came from the Bombay Chamber of Commerce. At that 
time the Government of India were unable to accept it The next deve-
lopment occurred when I visited Bombay in April and interviewed the 
Committee of the Bombav Millowners'Association and asked their 
opinion upon it, any they g'8.ve their opinion then and there unhesitatingly 
in favour of the proposal. I do not recollect in the least whether it WI\S 
actually mentioned on the occasion of the deputation to which one Honour-
able Member has referred. But if it was not, the reason was that it 
had already been discussed between myself and the Bombay Millowners' 
Association. Apart from that the Government of India had no discus-
sion with anybody else at all. I do hope that Honourable Members will 
not vote under any impression of that kind, for which there is really 
no justification of any sort. 

Mr. President : The question is : 
" That paraeraph 10 of the Schedule to the Bill.be omitted." 
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The Honourable Sir George Rainy : Sir, I move: 
" That in paragraph 10 of the Schedule to the Bill, in the proposed Item 43·A, 

the words ' Artificial silk yam and thread ' be substituted for the words • Artificial lilk 
yam and silk thread '." 
The Select Committee in this particular Item, Mr. President, made a 
modification intended to change the definition. The originl1-1 definition 
in the Bill referred also to artificial silk warps. We 'fere advised, how-
ever, that the warps ought not to be speeially mentioned. This advice 
came from those who had actual experience of the trade and the Com-
mittee decided it would be better to mention in the definition only 
artificial silk yarn and thread. Unfortunately, however, the actual word-
ing of the amendment made in the Select Committee did not correctly 
carry out tlMl intention, and as the entry stands in the Bill, as reported 
by the Select Committee it would almost certainly be interpreted as 
referring to artificial silk yarn and silk thread that is not artificial silk 
thread but real silk thread. It is quite clear that it was not the intention 
to interfere at all with the duty on the real silk thread. It is for this 
reason that the amendment proposes that the entry should read 
" Artificial silk yarn and thread". If that wording is adopted, I tio 
not think there can be any doubt. Sir, I move. 

The motion was adopted. 
The Honourable Sir George Rainy : Sir, I move: 

" That in paragraph ll·A of the Schedule to the Bill for the proposed Item 54. 
the' following be substituted, namely :-

, 54. The following PJUNTING MATERIAL, namely, type, leads, brass rules. 
wooden and metal quoins, shooting stieks and galleys and metal fur· 
niture '." 

This amendment, Mr. President, is entirely consequential on an earlier 
amendment which has already been passed by the Assembly. I do not 
think it requires any further explanation, and i therefore move it. 

The motion was adopted. 
The Schedule Wllf; added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
The Honourable Sir George Rainy: Sir, I move that the Bill, as 

amended, be. passed. 
The motion was adopted. 
The Assembly then adjourned for Lunch till a Quarter to Three of 

the Clock. 

The Assembly re-assembled after Lunch at a Quarter to Three pf 
the Clock, Mr. President in the ~  

THE BAMBOO PAPER INDUSTRY (PROTECTION) BILL. 
The Honourable Sir George Ra.iny (Member for Commerce and 
~  : Sir, I move that the Bill to amend the law relating to the 

fostenng and development of ~ bamboo paper industry in British ~ 
as reported by the Select CommIttee, be taken into consideration. 
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Sir it will not be necessary, I think, that I should say more than a 
very ~ words in support of this motion. The Bill was referred to the 
Select Committee unanimously and the Select Committee has presented 
a unanimous report without making any changes in the Bill. In my 
speech on the motion to refer the Bill to the Select Committee, I explained 
fairly fully the objects of the Bill and I do not think I need go over the 
same ground again. 

Sir, I move. 
Mr. H. a. Kelkar (Bombay Central Division: Non-Muhammadan 

Rural) : Sir, while supporting the motion that the Bill as reported by 
the Select Committee be taken into consideration, 1 wish to address certain 
remarks to this House. I may at once say that they arise out of para-
graph 5 of the Report. I have not tabled any specific amendment for 
this purpose, but I think that will not be taken as an Gbjection to my 
making a few remarks on the Bill. What I am now seeking to obtain . 
in my remarks is not necessarily by any amendment of any of the clauses 
of the Bill as now reported upon by the Select Committee, but I contend 
that what I want to be secured can be obtained by executive action. I 
consider that this is the properoocasion for me to make those remarks. 
If I lose this opportunity, I fear there will be no occasion for bringing 
this point to the notice of the Honourable the Commerce Member. Sir, 
as I have already said, my remarks arise out of paragraph 5 of the Report. 
Withbut disclosing any of the secrets of the Select Committee, I may 
say that I mentioned the point that I am going to state to the Select 
Committee then and there, and I told the Honourable ·the Commerce 
Member that I would take up this point in the House; if in the ~  
I got sufficient material to rely upon. After having gathered sufficient 
material, I am now satisfied that the point that I am going to place before 
the House is a reasonable propostion. In the first place, I may at once 
say that I am pleading for the refund of certain excess duty which was 
levied upon a kind of paper about which I contend there should have 
been absolutely no doubt as to. its quality and its consequential enmption 
from the levy of that duty. I want two things, first, a refund of duty 
to all importers on imports of newsprint, white or coloured, which were 
allowed to be cleared on payment of the old schedule duty but C)D' which 
subsequently the customs authorities have made demands for payment 
of less charge in consequence of the revised ruling of February 1927 for 
reasons stated ; then, refund of duty on all imports of newsprint, white 
or colo.ur.ed, on which the importers have been made to pay the provisional 
duty of one anna per lb. pending the final decision of Government in this 

~  ~ the customs officers acttmlly collected from them duty in the 
way IndIcated above and reasonably they have been expecting the law to 
be amended. 
. . N.ow this Bill is a very good thing becauSe it removes one positive 
InJustIce. The lfuuse will remember that this Bill is giving justice to 
those people who have suffel!ed injustice during a recent short interval.' :rhe Act of 1925 definitely gave prutection to 'certain kinds of paper 

~  That went on t¥l 1926. In that year doubt was raised and 
OpInIOn was sought for from headquarters as to what the proper action 
was and the Government confirmed the existing state of things. The thing 
went on ~  fo; one year more and only in February.last-1927-was 
another rulmg gIven, I suppose on the authority .of the law officers, which 

o 
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goes contrary entirely to the original intentions of the Tariff Board, which 
recommended the exemption, the original intentions of the Act of 1925, 
the interpretation put upon the measure by the then. ~ ~  
and I say again, the interpretati?n that is now. bemg ~ m the 
tariff schedule by the present BIll. So you Will remember, 8Ir, that 
from the time of the original recommendation of the Tariff Board up to 
this moment and hereafter of course for as long as may be, there has been 
on,e contmuous threa,d of intention' rupning /l-ll along ~  f(ll" a ~  
period of four or fiVe months. So we are now by thIS BIll removlDg 
that injustice and putting the thing beyond doubt. But what I am 
sa,ying is this. If you are removing one injustice you should take the 

~  for removing also another injustice, namely, the refund of duty 
which was unreasonably collected under an alleged doubt. The Gov-
.emment have shown in this case that they have a sufficiently elastic 
conscience, but my grievance is that they have an elastic conscience only 
in one direct.ion. They can make their conscience elastic enough to 
recover excess duty though previously no duty was to be levied. They 
can come in on the scene at any time, give notice and demand ,the re-
covery of less charge. On the other hand, I ask why should that economic 
conscience not be elastic enough to give a refund where a refund is legi-
~  due. 

Now I will take the 8ub-clauses of paragraph 5 wit.h regard to which 
I am making my remarks. Sub-clause (2) of paragraph 5 says there 
was a doubt, but until the Tariff Board had investigated the question it 
could not be said that this was clear beyond all doubt and for this reason 
it was impossible for the Government, at the time the ruling of 1927 was 
p-qblished, to announce that they intended an amendment of the law. 
Now, if there was a doubt, I contend in the first place, that the benefit of 
the doubt should not be taken by Government but should have been given 
at once to the importers of paper. With regard to paragraph 3, it is 
stated that there is a practical difficulty in the way of giving a refund. 
If refUlldI!l (If the ,differenee between the two rates of duty are now to be 

~  ~~  iii 1\0. ~  that the benefit will reach the ultimate con-
BllJIlel' ¥d there is D& l!ea$On why the importeF who has been paid the 
price w,hich inclUdes the duty at the protective rate should receive a 
refund from ~  Now, Sir, this arg.nment is based upon the 
supPQSitiQn that those who are concerned in the refund art! only mer-

~  that is, people w.o. have imported paper but have passed it on 
to Qther consqrners, not having used it. themselves. But I think there is 
another ~ of people whom J can name and', if this line of argument in 
this }Wort is to be IMIsumed to be correct, it necessarily f'oUows that thMe 
other people of whom I am now speaking ought to get this refund. Take 
the ~  o{ Ii; newspaper ~  ~  not do any job work, who imports 
~  for hIS ,newspaper and ca,n prove at allY time m'ost reliably that 
he };J,w;. ~  ~ ~ ~ f()l' tMPUll'pase& of his newspaper 
~ ~  In that ease I contend that this lille,of FeaS0lling does Dot apply. 
~  lige of ~ applies strictly to peQple who aPe BleI'ehants aD'd 

~ ~ ~  for sale, ~  have ~ the ~  0# their hands 
~  1\000000ing to the ~~ ~ ~  hel1e aave NCovered the dutv as 

Wen ~ price. llu.t it.caq be $:bowu ~  'tir.e;ClWt of people wllo con;ume 
~  ~  ~  ~  the dlJ.t¥ ~ been, wei Qi3j' tIlem alui that it has not 
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been shared by anyone else and that they have cODJIumed the whole 
quantity of paper themselves. This is an outstanding and clear case 
agaiDJIt the line of reasoning adopted in paragraph 3. 
'l'hen paragraph 4 sayl>.: " Why should we make a discrimination 

between this class of people and the other class ,  " My simple answer 
to that is that it is quite right and fair that discrimination should be 
made where discrimination can be made and where it is equitable to make 
it. If the line of reasoning in this part is to be accepted, it means only 
this : that if we have committed one wrong, let us commit another wrong 
in addition. But I may at once reply to that by saying that two wrong>; 
Qv"r make one right. Now it has been obvious all along from the Reports 
of both the Tariff Boards and from the proceedingS in this House in 1925 
88 also the action subsequently taken in 1926-it is absolutely clear that 
there should have been no doubt as to the exemption which was due to 
certain kinds of paper. Newsprint is a case in point, and I will show 
at once that there should have been absolutely no difficulty, no doubt, as 
to the exemption to be given to newsprint. The Tariff Board Report of 
1925 (paragraph 18) says: 
" With few exceptions the important Indian Ilewspapers ue printed on newsprint, 

a kUld of paper which contains about 70 per cent. of mechanical wood pulp " 

which means at least 5 per cent. higher than the point about which there 
seems to be some contention. 
If newsprint by commo!;. consent generally contains 70 per cent. of 

wood pulp, then surely that paper should have been allowed to be exempted 
merely by the description of it, without its being subjected to any chemical 
or other analysis. The present Tariff Board of 1927 has also said : 

~  It might be fairly claimed that it was the intention in enacting the Bamboo Paper 
Industry Act to exempt from the protective duty such ~  paper as ful1illed these 
conditiOl\B. ' , 

" The.se conditioDJI " means that the paper should contain more than 65 
per cent. of wood pulp ; and from the first Report I pointed out that by 
comJnon consent newsprint is acknowledged always to contain more than 
65 per cent. Thepefore, under these circumstances, objection should not 
have been taken to the paper coming in being exempted from the protective 
tariff duty. Now, what is the justification for Government for doing this 

in this case? They are milking a profit out of 
3 P." their own doubt. Who raised that doubt' It 

was not the executive Government which of course was entitled to ~ 
orders and issue rulings on  a question like this, but I suppose somebody, 
SOIlW intt're.<;ted people in Ca!cuttil. raised the question ag&in in 1927, and 
I am told that the law officers of the Government gave that opinion. But 
wben the Statute is. there and when the intentions can be ascertained and 
veriiied from point to point trom 1925 up to now, I 'do not know why the 
Government should have listened to the interpretation put by its law officers, 
Nobody would have sued them if they had continued their old action as in 
~  ~  Sir, here is a case in which the iJ\terpretation WaS right 
tIll ] 926, that IS for ll)ore thlln a year ; it was aillin contirmed in 1926 
"Dd rem.a. in. ed valid till Februa,TY 1927, and it is nOW, as we see here, going 
to he confirmeq by the present Bill.. Therefore, ~ is a small period of, 
""'hAt shall. I saY-l'!halI I call it insanity between 10flIJ periods of ~  
And who IS to suffer for this spell of a doubt, a mjssma, cre<\ti!d by the 
Goyprnment themselves unnecessarily? Why should the ilDporter s.uffer 
for the doubt created by the Government themselves T It is the Govern-
ment who should suffer and not anybody else. But, Sir, it is not a case 

02 
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of mffering by Government in having to payout what has been illegitimately 
collected, but it is a case of suffering by the importer for a fault for 
which he is in no way responsible. This small interval of invalidity 
between long periods of validity reminds me of a story of a fastidium 
Treasury Officer. We all know that pensioners have got to produce life 
certifieates when they present themselves to receive their pensions. Now 
it 30 happened. in this real story which was narrated to me, that a pensioner 
went before a Treasury Officer atld presented two life certificates. One 
,,;as for January and another was for March. The Treasury Officer said : 
" I admit you were alive in January by the certificate; I admit also that 
you were alive in :March. But what proof is there that you were alive 
in the month of February of that year? " The present case is almost 
similar to that. Exemption was valid before 1925, it was valid in 1925, it 
was again valid in 1926, and even now by the present Bill, which will 
la"t for a long time, the exemption will remain valid. When was it invalid, 
Sit'? For the brief period of February to September. That is, on the 
face of it, absurd, and I do not know why Government should not show 
their large-heartedness by paying out money which has been illegitimately 
eollected. Remember, that Government in this case has not made small 
profits. In one case which has come to my knowledge, one person in ~  
and June has paid about Rs. 6,000 duty. Now, that is certainly a large 
sum. and Government are not entitled to recover so much from an importer 
'sImply because a certain doubt had arisen at a certain time. (An 
Honourable Member : " Illicit gain.") Yes, certainly it is a case of illicit 
gain, it is a case of wrongful loss to a certain party and wrongful gain to 
Go\'ernment. I would in this connection, Sir, allude to the remarks Jl!ade 
by my friend Colonel Crawford in March last, he had raised that ~ 
point then. If that was not a regular notice of asking for repayment from 
the importer to the Customs House. it was certainly a notice given by 
Colonel Crawford on behalf of importers generally to this House or to the 
Hunourable the Commerce Member. Therefore. I contend, Sir, that ~ 
refund should be given, and it can be given under section 40 of the Sea 
Customs Act. The Sea Customs Act says this : ' 

II No customs duties or eharges which have been paid and ot which repayment 
wholly or in part is claimed in consequence ot the same having been paid through in· 
advertence, error or misconstruction shall be returned unless such elaim is made within 
tbree months trom the date of such payment' '. 

This, Sir, is a negative statement of the position. The section says 
that no }ttlyment shall be made uruess a claim has been put therefor within 
three months. Putting it as a positive statement, therefore, we can say 
that if a ~  is made within three -months of payment, then the party 
becomes entItled to a refund. And I lay ·stress upon the reasons which 
are referred to in the section. Inadvertence, error and misconstruction. 
And I base my claim for this refund upon these facts. It is an error. It 
i<; a misconstruction. Perhaps it may not be inadvertence. But it is error 
and, !lven apart from that, it is misconstruction, which of course now has 
been clearly proved. by the present Bill. For these reasons I bring th;is 
clabn for refund-and it is a substantial claim-to the notice of the Com-
mercr Member and I hope he will consider my arguments and set the mattl'r 
Mllht, .which .he can do without .my moving any amendptentthereior1by 
executIve aetIi>n. 
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Mr. H. G. Oocke (Bombay: European) : Sir, I do not want to follow 
the remarks of my Honourable friend which were always interesting and 
at times-humorous but I wish to say that I have considerable sympathy 
with this claim for refunds. The point I do wish to raise is one in connec-
tion with the Schedule to this Bill. Item No. 156 deals with writing paper. 
But nothing is said about envelopes. I understand that envelopes have 
been included in the term " writing paper" by a customs notification, but 
we all know that notifications are liable to be altered and therefore I wish 
to say that I consider it would have been much more satisfactory had the 
word " envelopes " been included and I should like an assurance from 
the Honourable Member in charge that it is the intention to include 
envelopes in that heading, not only to-day but continuously. Many of my 
lawyer friends could make out a very good case that envelopes are not 
writing paper and I have no doubt they could make out an equally good 
ease that writing paper is equivalent to envelopes. But at any rate I 
understand in the trade it is looked upon as an omission that writing paper 
is referred to and not envelopes and I therefore trust the Honourable Mem-
ber will have some assurance to give to the. House on that subject. 

'The BODOura.ble Sir George R&iny : Sir, I shall try to be very brief 
because, if, I may make a ~  I share the feeling that I know is 
deeply felt in most hearts in this House that it would be a good thing 
if the Rainy part of the season were soon over. (Laughter.) I have 
listened to the siren strainFi from my Hoo.ourable friend :Mr. Kelkar on 
the other side of the House, in which he has endeavoured to soften the 
stony hearts of not only, I think, the Commerce Member but possibly 
or the Finance Member also over this question of retrospective effect. 
Now, Mr. President, the Report of the Select Committee in which this 
matter was very fully discussed is dated the 31st August 1927. It is 
now the 8th September and, as no notice of an amendment has beeD 
tabled, I think I may take it that the House generally has been sanded 
with the reasons given by the Select Committee that in one case retrospec-
tive effect should be given to the amendment of the law (Mr. A. Ranga-
swami Iyengar : " Oh, no."), while in the other case it was not right or 
expedient to do 80. The reasons are fully stated in the Report of the 
Select Committee and I do not wish to go through them again. My friend, 
Mr. Kelkar, said he would take them setTiatim, but there was one to which 
he did not refer, unless my ear misled me. First he dealt with Item No.3, 
and 'he rejected the argument in that paragraph on the ground that it 
was not only a question of the importer, that is, also of the merchant who 
imported for sale to others, but also of the direct importer who imported 
paper simply for his own use. But I did not hear him ref. to Item 
• which is to this effect that, if refunds were to be ~  only to those who 
imported for their own use and not for sale, it would mean an unjusti-
fiable discrimination between one class of impo!'ters and another. 

Mr. N. O. Kelkar' : I referred to that and said discrimination would 
be justifi.ed. 

The Honourable Sir George :aa.iny : I apologise to the Honourable 
Member for unintentionally misrepresenting him. I did not hear that 
reference. But I am afraid I cannot at all agree, with him 
1hat the discrimination would be justified. Then the Honourable Mem-

~  said that, although he did not give notice of any amendment, he 
helieved that the importers could obtain what they wanted by executive 
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action. I am very doubtful whether that is in fact the case, and I think 
the Honourable Member bll1st take the views expressed in tlie Report 
(\f the Select Committee as being the views of the Cotnmerce Department 

.and of the Government of India, and I am afraid I can hold out no 
hope to him that he will get what he wants. If, however, the point he 
is raising is a question of law, if he suggests that under the law an 
importer will be entitled to a refund, that is a totally different matter 
~  obviously not one for discussion in tbis House. If the importers 
hll"e their remedy under the law, then they must be left to exet-cise 
it. 

My Honourable friend Mr. Cocke mentioned a small point in con-
nection with entry No. 156 in the Schedule. I understand the point 
is this, that he desires that envelopes should be specifically mentioned 
in the definition of " writing paper" so that there should be no doubt 
that they were included. Had this point been brought to notice at an 
ffil'lier date, it might have been possible to amend the Schedule. I do 
not think it is necessary myself, for I have examined the ruling of the 
Central Board of Revenue, which seebls to me to show clearly that the 
present interpretation of the law by which envelopes are included in 
writing paper is correct. But, as I say, I might have been prepared 
to consider an amendment had this matter been brought to my notice 
earlier. I should regard it as, extremely dangerous to make an amend-
ment on the spur of the moment at the . eleventh hour. One is so apt 
tn overlook particular points and one may quite inadvertently make an 
unintended change in the law with very curious results. I am quite 
{lrepared, however, to consider the matter, and if it appears there is 
likely to be any doubt on the subject, in all probability there will be a 
Tariff Bill. in the cold weather Session, and the necessary steps can be 
tallen then. 

Mr. PrHident : The question is : 
" That the Bill to amend the law relating to the fostering and development of the 

'bamboo paper industry in British India, as reported by the Select Committee, be taken 
into consideration." 

The motion was adopted. 
Clauses 2, ~ and 4 were added to the BilL 
The Schedule was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
Th.ononrable Sir George Rainy: Sir, I move that the Bill be 

passed. 
The motion was adop.ted. 

THE INDIAN SECURITIES (AMENDMENT) BILL. 

The Honourable Sir Basil Blackett (Finance Member); Sir, I move 
ihat the Bill to amend the Indian Securities Act, 1920, tor certain pur-
poses, as reported by the Select Committee, be taken into consideration. 

Sir, this Bill has been considerably, reduced in scope by the Select 
Committee. I do not pretend, Sir,· to ~ entirely satis6ed ff-ith the 
Rill as it has' emerged from the Select Committee. 
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But on the principle that half a loaf is better thaD no. bread I am 
content to take this Bill as it stands for the time bemg and to consider 
Itt leisure whether further action should be taken to secnre the full 
objects with which the Bill was originally introduced. . 

The Bill, 8S originally introduced, had two main purposes in view. 
Iu the first place, a judgment of the Madras High Court, ]mown as the 
Bapuli judgment, revealed two defects in the existing law relating to. 
Indian securities. In the case of promissory notes declared to be pay-
ahle on demand, although the loan to which they relate may have been 
llotified for discharge, the Government under that judgment is found 
to be liable to pay the principal as well as the interest up to the date 
of the demand by the holder, and it is optional with the holder of the 
promissory note to defer the demand 8S long as he pleases and the 
4)overnment are not entitled to dispute it. That obviously is an un-
satisfactory position from the point of view of Government. A loan 
may be at a high rate of interest and the Government may use its 
powers to notify the loan for repayment with a view to re-borrowing the 
amount in question at a lower rate of interest. That is a thing which is 
frequently done. It is obviously undesirable that the tax-payer should 
continue to be liable for interest at the higher rate indefinitely and that 
the holder should be able to 'Secure to himself that higher rate indefinitely 
simply by not making a demand for the payment whieh the Government 
hit ve notified that they are ready to make. Both as regards the principal 
and as regards interest, there are difficulties. As regard!'! the principal, 
the position under that judgment is that the Government are required 
to retain all the books for an absolutely. indefinite period until the 
demand is made and a time may come when it may be very' difficult, 
if not impossible, tn prove that the payment has actually been made 
or not. The Select Committee, after considering these, came to the 
conclusion that they did not desire to relieve the Government from the 
liability to pay the principal however long the demand might .be deferred, 
100 years or more. But as regards the interest, they have agreed that it 
i!l desirable that the Government should cease to be liable to pay any 
i!:terest beyond the date notified by the Government as the date Oll 
which they are prepared to repay' the principal. If the holder does not 
demand repayment of the principal on the date on which the Government 

~  to repay, the principal remains for him to take whenever he 
T.-ish('s, but interest does not continue to accrue against Government 

· heyond the date named by the Government. The second difficulty that 
wal' felt to arise was that the elaborate safeguards for the protection of 
the Government and other claimants prescribed under the Indian Secu-
rities Act can be cjrcumvented by the ~  representative of the deceased 
holder of a lost Government security If he <,btains a certificate under 

· the Indian Succession Act. Government on the recommendation of' the 
Advocate General proposed to alter the Indian Securities Act with a view 
to filling up that possible lacuna in the law. The Select Committee 
think it desirable that the Government should reconsider this question, 

· and if they find that the civil courts issue succession certificates without 
the enquiry required by section 10 Of the Indian Securities Act, the 
Select Committee recommend that the Government should consider the 
desirability of amending not the Indian Securities Act but the liidilin 
Suecession Act. 

The Government propose in accordance with the recommendation 
of the Select Committee to consider that matter and if they think ttt 
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no doubt further legislation will be introduced at a later date. The 
result is that the Bill is reduced to a very small compass and I think 
after the explanation I have made the House will have no difficulty 
in passing it. 

Sir, I move. 

The motion was adopted. 

Clause 2 was added to the Bill. 

Mr. President: The question is : 
" That elause 3 do stand part of the Bill" 

Mr. Aney. 

Mr. 1IrI. S. Aney (Berar Representative): Sir, I rise to move the 
amendment that stands in my name. The amendment is as follows : 

" That in eiause 3, in the propoeed seetion ~ for all the words occurring after 
the word I after' the following be mbstituted :. 

I a period of three years from the date on which a notice for receiving the 
amount due on such security would be issued '." 

The main objcct of tRis amendment is this. The Bill that ,vas. 
originally brought and referred to the Select Committee provided in 
clause 3 enacting a new section proposed to be a substitute for section 
18 of 1he Se<mrities· Act, that the Government should be absolved of 
all liability for principal and interest after six years after the date 
on which the amount on the security was due or, became payable. l'hat 
was the provjsion in the original Bill. When this matter was reff'rrp-d 
to the Select Committee, I made it clear in my speech that t.hat wos an 
iniquity, that thc hability of the Government subsisted !!iO long I1S the 
actual payment was not made and was of a permanent nature in a way 
under the Act ; and it would not be equitable to those who hold the 
security that, ~  a certain date on which the amount was due, they 
should be deprived of the right of receiving the amount due on the 
security and that Government should be entitled to claim without any 
payment on dischorge for principal and interest as welL That point 
w'as discussed in the Select Committee and in the Select Committee for 
reasons which havc been stated in the report it was conceded that NO far 
as the principal was concerned, the liability of the Government should 
remain there so long as the payment was not made. But as regards 
interest it was agreed that there should be some period of limit.ation 
bey()nd which the right of the security holder to clair.l interest on 
the am(nmt I!hould cease. On that point I find that there seems to be 
some misunderstauding .. As to what was actually agreP.d in the Select 
Committee I am glad to find that we have not to rely merely on impres-
sions or frail memories. It has been very lucidly put in and summarised 
by the Honourable Sir Basil Blackett himself in a memorandllm which 
was issued by him and circulated to the "members of the Select Com-
mittee. He .statc!i.there in paragraph 2 the exact position .whieh 'vas 
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agreed to in the Select Committee when this matter was 5rst discussed 
in March last, in the: following words : 

" Some of the members of the Committee were not willing to agree to Govern-
ment putting in a plea of limitation in respect of the principal. They were ready to 
allow such a plea in respect of interest as they realized 'that it was in the interest of 
Government and the tax-payer that loans obtained at higher rates of interest should 
be converted into loana bearing lower rates and that such operations would be defeated 
if any security holder should continue to hold securities, and claim higher rates of 
interest for long periods extending after the date on which the securities were due or 
noti1ied for discharge." ' 

That was 'the position agreed to. I want to make it clear that this 
clearly indicated that the Committee was not prepared altogether to 
dispense with but was only inclined to retain some period of limitation 
for which the interest was to accrue and accumulate ~  after the 
amount on the f,ecurity was due or became payable. But under the 
clause as it now stands in the report of the Committee ill interest will 
automatically ~ ~  after the day on which the amount due on the 
security bccomes payable. Now what I claim to bring about by my 
amendment is that there should be a period of three years limitation 
during which the intere8t should be allowed to accumrnatc, and after 
that period the ciaim of the security holder for interest should cease. 
That is the l,hange which I want to bring about. If the original Bill 
had been passed into law there would have been a period 'of 6 years 
limitation during which the interest would have accumulated. (A,,, 
Honourable Member: "No.") That is not merely my understanding 
of the Bill but the only legal and sensible consequence I)f'the clause. 
If there was a period of limitation for 6 years after which the liability 
of the Governmelt1was to cease, it meant that for that period of 6 years 
interest would ~  accumulate, if no actual paym'lnt was made t.o 
the creditor during the period, and the person entitled to the security 
would, have bee!) als.o entitled to claim the amount of interest due on 
it during that -period also. Thus the Honourable Members ,vould realise 
that in my amendment I am making a concession in favour of the 
security holders more modest than what the Government was 'prepared 
to make when I sim]..jy urge that at least, so far as the intclrest is con-
cerned, a period l)f three years should be allowed dllrin!!" which the 
interest can <lccllnllliate, and after that it should altogethc\" cease. That 
is thc real :.:ignifieance of the change, which I want to bring about in 
the Bill as amended by the Select Committee in the interests of thl! 
numerous security holders. I think I have made my position sn1!i(!iently 
clear and I eDmmend this amendment to the acceptance of the House. 

Sir Purahotamdas ThaJmrclas (Indian Merchants Chamber: Indian 
~  : Sir, although I was not present at the final ~ of the 

Select Committee at which the Report was decided upon and signed, I 
believe I am correct in saying that what my Honourable friend ~  Aney 
suggests is not only not feasible but is very far from being customary 
in commercial f'irdes. My friend, Sir, RUggests that when Government 
loans fall due for repayment, if the len-del', the man ,,,ho holds the 
Government scrip, <",hooses to leave his money with Government. even 
thollr;h Goyernment are prepared to pay back the debt, interest should 
continue to run for a period of three years practically at the discret.jon 
and at the plewrure of the lender. Wbat, Sir, would hapTlet} in eonnec-
tion, we will lay. with the Bombay Development Loan which bears 
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interest at ~ j)cr cent. free of income-tax and which is Jue f"r ~
ment in 1935! 'l'h(! rate at which Goyernment can h{.rl"(}\V to-day lS 
41 per cent., and I will take it for granted that in 1935 the rate will 
be the same. Now everybody who holds the Development Loan serip 
will stick to it f01" three years and continue to earn interest at 61 per 
~  free of Hll,ome-tax. And if my friend'So amendment is carried 
it will only ~  to this, that if the rate of interest is lower tha.n 
the rate carried by the loan which is due for repaymenT everybociy 
holding that lo:w will simply not present it. On the other hand, if ~  

rate of interest ourent at the time happens to be higher, they will all 
hasten to the Government treasury and get their money back. I am 
afl'aid it is an absl)luely one-sided proposition, and I hope my Honourable 
friend will not press this amendment. 

Mr. T. ~  (East Godavari and West Godavari cum Kistna : 
Non-Muhammadan Rural) : Sir, I support the amendmeut moved by 
Mr. Aney. It is lin elementary rule that a cause of action cannot start 
and end at the t;1I.me moment. What is proposed in clause 3 of the 
Bill is that the eunsc. of action should start the moment thE! ~  

notify that they are ready to pay the amount, and that it should be 
taken that the lender is not entitled to claim any interest from that 
1noment. Sir Purshotamdas Thakurdas has been stating something 
. about a loan which is fixed to be repaid after a particl.isr period. That 
~  on a diffeJ"t'nt footing altog,ether from the on ciemand pro-notes 
that the Goyernment take in their favour from the people. What would 
be the calie with regard tQ such notes T Government is,;me a notiiication, 
and not CVf"n a letter to each individual informing him that they ~ 

ready to pay. We know how many people would notice notifiel',tions, 
how many of the villagers who would be investing their monie:; in thl'sc 
loanll, would be llOticing them. With regard to such cases-·J am sure 
ihere are. a hnge number of cases existing on that basis-l think it ca>:>not 
be contended by the Government with any reason that thestnrting of 
thf' cnnse of action and the closing of the cause of action should be at 
the same time. It is a very unreasonable position and I hope 1he 
·Honourable Memhp-r in charge of the Bill would see the error that this 
clause involves. It.is a very reasonable request that i'J made in the 
amendment that there should be a period of at least three YCbrs after 
the cause of action starts. After'lending the money to the ~  
people belie';e that it is a Government pro-note which is as good as a 
real estate. The people concerned may be somewhere and they may 
.not be able to notice all these notifications and they ~  not he put 
to the inconvenienrl' of losing interest from the moment that the noti· 
fication is j1ul)lished. For these reasons; I support the amendment. 
Mr. Nirmal Chunder Ohunder (Calcutta: Non-Muhammadan erhan): 

Mr. President, Irhink there is a great deal of misconception as to the scope 
of clause 3. As a matter of fact, it is opposed to all juristic principles 
. that a creditor should be in a position to compel the debtor to pay interest 
even though the debtor is not only willing to pay back the money, but 
makes a tender. I use the word' tender' advisedly, because publishing 
a notification is the only way in which a Government wishing to repay 
.a loan. can make a tender.. With regard. to all that Mr. PrakaSIittl.. has 
Mid, if ~ just imagine how a Goveniment loan is repaid, you wtti t\fid 
out that there is nothing much in his argument. In the 11rst place, Sir. ~  
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is only the Government promissory notes which provide that Government 
may not before a particular date payoff the amount. In that case, when 
Government wish to payoff that loan, I suppose Government will give 
at least notice of 5 or 6 months or even more. In fact, the thing will be 
provided for in the Budget, and !;() forth. So the.re is no chance of the 
thing being done, of Government repaying a loan, without the people at 
large knowing anything about it. Having regard to all these circumstances, 
however much I may regret it, I think I must ~  from Mr. Prakasam. 

'the ~  Sir Bai'il BhLckett: Sir, I would appeal to my 
Honourable friend, Mr. Aney, 'to withdraw his amendment. I think he is 
under a misconception. There is no question hut that in the original Bill 
the intention was that there should be a period of limitation in regard to 
the interest and also that interest should cease to accrue after the date 
mentioned by the Government all the date on which they would offer 
to make repayment. There is no change in that inatter from the original 
Bill. The change is in regard to the principal The Honourable Member 
has, I think, confused limitation with accrual. There is no provision 
now in the Bill that the interest which was due at the date mentioned 
as the date of repayment should not be payable to the holder, without 
any limitatioa running. What we propose is simply this that after that 
significant date interest should cease to accrue, and that is, I think, quite 
in accordance with the legitimate position as between cr(lditor and 
~  as was well expressed by Mr. Nirmal Chunder Chunder, namely, 
that the debtor having offered and made a definite tender of repayment 
from that date, he should not be liable to continue to pay interest if 
the creditor for his own purposes does not take repayment then and 
there. 

Mr. President: The question is : 
" That in clause 3, in the proposed seetion I8-A, for all the words Occurring afteT 

-the word ' after ' the following be substituted : 
,  n period of three vears from the date on which a notice for receiving the 

. amount due oil such security would be iBsued '." • 

The motion was negatived. 

Clause 3 was added to the Bill. 

Clause 1 was added to the Bill. 

The Title and Preamble were add.ed to the Bill. 

I'he HcHloutabie Sit IhIil Blackett : Sir, I move that the Bill, as 
~  ~  p88I1ed. 

The motion was adopted., 

THE VOLUNTEER POLICE BILL. 

Mr. President: The House will now resume further consideration 
~  the following motion moved by the Honourable Mr. Crerar on the 24th 
August: 
f' That the Bill to make provision to enable volunteer police. forces to b,:. couti-

tuted temporarily. and employed locally for the ~  of preservmg. the public ~  
,and protecting pereon. and property, ~  to define the powers and dutles ot such pollet', 
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be referred to a Select Committee consisting of Maulvi Muhammad Yakub, Mr. J. M. 
Dunnett, Mr. M. Keane, Mr. A. Rangaswami Iyengar, Mr. D. V. Belvi, Dr. A. Suhru.· 
wardy, Pandit Hirday Nath Kunzru, Mr. Abdul Raye, Colonel J. D. Crawford, and tb:e 
:Mover ; and that the number of members whose presence shall be necessary to COllatI· 
tute a meeting of the Committee shall be five." . 

Lala Lajpat Rai (Jullundur Division: Non-Muhammadan) : Sir 
I regret I cannot support this motion. I have no hesitation in saying that 
the motive behind the Bill and the abstract principle underlying it are 
both laudable, but the Bill as prt$ented and the time at which it has been 
presented force me to raise a series of objections to the Bill. My objec-
tions fall under three heads. My first objection is that the ~ js inoppor-
tune. This is not the time for such a Bill to be put on the Statute-book. 
My second objection is that it is liable to be used or abused for communal 
and ~  purposes and therefore it should not be proceeded with. My 
third objection is that the Bill is unworkable and therefore useless. In 
my judgment it cannot be made workable unless the Honourable the Home 
lI.lember agrees to radical changes being made in the Bill including that 
'part of it which he considers to be of the essence of the measure . • 

I will take the last point first. The answer given to me by the 
Honourable the Home Member' on the last occasion, i.e., when he moved 
t.be motion for referring the Bill to the Select Committee, was to the effect 
that the word " temporarily " in the Preamble was of the essence of the 
measure. I was sorry to see that the reporter of an important Anglo-
Indian paper ridiculed my enquiry. There are some persons here in tlw 
Press Gallery who are always ridiculing Members on this ~ of the House. 
I do not make any grievance of it, but I would like them to listen first before 
indulging in any ridicule of that kind. Happily or unhappily, I do not 
stand alone on that point. I have in my hand the opinions given by com-
petent authorities to whom the Bill was sent for opinion. Many officers of 
Government share my views not only about the dangers of communal and 
political troubles being accentuated if the provisions of the Bill are 
put into operation in the present state of public feeling in the country 
but they also take objection to the word" temporarily". Sir, the Bill 
providels that a volunteer force is to be recruited " temporarily" to meet 
emergencies. I have carefully read the speech which Sir Alexander 
Muddiman made at the time when he introduced the Bill. I have carefully 
read the Statement of Objects and Reasons and I have also listened to the 
speech made by the Honourable the Mover of the Bill on the last occasion 
in this House. I find no indication in any of these spe:eches and state-
ments ho. & temporary force is going to be; trained before any emergency 
has arisen. A force can be created only when an emergenCJy has arisen. 
It is admitted on all hands that a force which has not been properly 
trained and disciplined will be of no use for the emergency. We have not 
been told how this force will he trnincd or disciplined in time to meet that 
l$Ilergency. My submission is that the whole thing is left entirely in a 
nebulous form. The word "temporarily" is extl1tnely vague, and it 
does not define what is mennt by it. Therefore, if an emergency arises 
and if a force is recruited temporarily for the purpose and if that force 
is not a trained or disciplined one, it will be of no use whatl!oever. If a 
force is to be trained only during the emergency period, then probably by 
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the time the force is tTained, the emergency will have passed away. There-
fore, I submit that the word " temporarily " practically makes the pro-
visions of the Bill unworkable and useless for the purpose for 
which they are iIl.tended. I contend that under the provision. of. 
this Bill, the training is to be given after the force has been recnnted. 
Without training, a force of this kind would be useless. Nay, some 
authorities hold that it would be more embarrassing than helpful. 

My second contention is that this is ~  yve. are in .. the 
midst of a communal wave and also, I may !lay, lD the midst of a political 
conflict. In this country, the Government and the people of the country 
are not identical. The Government is not made by the people. The people 
have no hand in the constitution of the Government. The Government is 
not responsible to the people. We often find that the interests of the G-'Jv-
ernment and the interests of the people are not identical. The Government 

-of this country is conducted by an official hierarchy, which is recruited 
mostly from outside. The Government is one which is imposed on us 
from outside. Under these c(Jnditions, it is only natural that those people 
who are st.ruggling for emancipation, for making this Government re-
sponsible to .the people, who are struggling for self-government being 
introduced into this country, should often find themselves in the unhappy 
position of being up against the official hierarchy that is ruling the country. 
Their interests not being identi.cal, the conflict, as has been shown on many 
occasions by actual experience, is very keen and bitter. Under these cir-
cumstances, there is a mutual distrust between the two parties which is 
only inevitable and I should say natural. The people do not trust this 
Government fully and the Government does not trust the people fully. 
As a result ,of this mistrust the people are all divided into two sections-
one in favour of the Government and the other against it. Tht"se latter 
art" Nationali:.is. Most of the people s'lrpc.rt the Nationalist ~  and the 
Nationalist demands, and whenever there is a cry of disorder and anarchy 
there is a conflict of opinion between the Nationalist forces and the Gov-
ernment, forces. What the Government is pleased to call disorder and 
8D!trchy is considered to be perfectly legitimate and essential for the poli-
tical progress of the country by the other side. Therefore, we are not 
always at one in interpreting disorder and anarchy. We may illustrate 
this from the history of the non-eo-operation movement. In the days of 
the non-eo-operation movement we found that the Government was ranged 
on one side and the people on the other. When in 1905 our countrymen in 
Bengal started the Swadeshi movement, and started the boycott of foreign 
cloth they had to start picketing shops which sold foreign cloth. In 1921. 
in pursuance of the non-eo-operation programme, the vast majority of 
educated people who supported that programme st.arted ~  not 
only the foreign cloth shops but also the liquor shops. Therefore, it is 
obvious that in this political struggle there are two parties whose interests 
are diametrically opposed to I)ne another. whose view of law and order 
and whose view of anarchy and disorder are at varianee with one. anether. 
Under these circumstances it is natural for both Darties not to trust each 
otber fully. . 

Now, ~ this point has been raised by ~  offIeials to whom this 
Bill was ~  ~  opimon .. They do ~  like this Bill because they suspect 
that the reCl'Ultment of thIS force mIght strengthen the anti-Government 
~  i.e., those forces whicb they consider to be anti-Government. They 
tLllik it ill possible that reeruitment might take plaee with political motives 
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and might embarrass and harass the Government, On the other side, 
we also are suspicious that recruitmeI,lt might take place with the object of 
suppressing the political movement on the ostensible ground of disorder 
hIld anarchy under conditions which we consider to be unjustified. I mean 
to say, that though we on our side may not consider that there is 8,Dy 
disorder or anarchy to be put down or suppressed the Government may hold 
a different view and may use the forces raised by virtue of this measure 
against us to suppress what they consider disordu and anarchy. Under 
these circumstances we in this part of the House are not prepared to be a 
party to the giving of any power to Government which might be used againlJt 
us in the prosecution of our political movement. Therefore, although it is 
said by several Governments and several authorities that the measure beiag 
pel'missive there is no harm in making an experiment, I for one am. BOt 
prepared to take that view. We know from experience how permissive 
measures have been turned into repressive measures ; how once a permissive 
:measure has been placed on the Statute-book it has been used for the 
purposes of repression. Therefore, I very seriously doubt whether, under 
the preseat circumstances, this measure is a sound one to be put on the 
Statute-book at least foom ,our po.iB.t of view. 

Some analogies were given by Sir Alexander Muddiman in his speech 
when introducing the Bill and those analogies have been repeated by 
several people whose opinion was sought and who have given their opinions. 
There is the analogy of the General Strike in England and the situation 
that arose thereunder when the people made an appeal for the maintenance 
of law and order ; and it is said a similar condition in this country might 
Rrise. In fact, some people have said that the non-co-operation movement 
was a movement of that kind. I submit the analogy does not apply at all. 
In ~  the people and the Government are one. The Government is 
made by the people and the people are responsible for that Government, 
'While the Government itself is reponsible to the people, In India that 'is 
not the case. Neither is the Government responsible to the people nor 
are the people responsible to the Government. Therefore, that analogy 
does not hold good at all. There is no question of a civic sense of duty. 
I grant that it is desirable to arouse and develop a civic sense of duty. 
But this sense of duty can only have full play when both sides re-
cognise their responsibility to each other, when they are for practical 
purposes one. Under the, {lresent circumstances this civic sense of duty is 
liable to be inte1'preted ~ different ways by the two parties and therefore 
I. ItUbmit t,he analogy of ::England has no application. In fact the analogy 
of those countries which have got ~  does not apply to ~  
in any C8.$6 ; and that analogy not being ap{llicll,ble, I submit the object 
with which the BUt is introduced is not fulfDled. I might perhaps take 
some risk in the matter if I found that the Bill gave us something tangible 
and valuable. Weare asking every dl\.y for the Indianisation of the 
services, for the 1ndianisation of the, Army and for the Indianisation of the 
police; and if there be any chance of an auxiliary police force being 
recruited and raised under this Bill to be used for emergency purposes. 
petllape We ~  1Dd.: "Ul'8elveti i.it Ii. poaition to ~ this ·lIle.IllUte to 
so ... ~  But tltat if;; BOt tae 6Ue. No attem})t is heiBg made iB Otis 
f'.11H' to l'e6J'uit meIl to &B 8uili8pY ponee £Wee.tt> he traiHd aud ~ 
~  ud ~  is Nadiness iol'· all .eBlel'geBeies. That· ill DOt the CMe 



h(;re. If there were advantages of real discipline and trltiDiug one might 
De ~  even W t.alte tl;1e ri$ tht thli t-rained a.P4 disciplined force 
way he used against ourselves, we take that risk when we plead for the 
lndianiliation of the Army. An Indianised army may be useu against us 
by this Government, but then the corresponding advantages that we 'will 
have a trained Army ready when we get self-government. But even 
that much is not granted by this Bill. When on the Wit QCc(I,SioJ}. I raised 
the question, the Ho:tl.ourable the Home MeDl:ber clearly said that the w?rd 
" temporarily" was of the essence of the Bill. Therefore, I find nothing 
in the Bill which would tempt me to give my support to it. The objections. 
I have raised go practically to the root of the Bill and I believe that no 
amount of changes in the language of the Bill are likely to reconcile us 
to the Bill as at present framed. Some of my friends are of opinion that. 

~  of the District Magistrate and SuperiDtendent of Police beillg the 
authorities to recruit this police force and select memben, there should be 
appointed a board of ~ of the people who in conjunction with 
the District Magistrate and the Superintendent of Police may recruit and 
~  the members of the force. Sir, I am not 80 simple as to believe that 
Government is likely to agree to this, and therefore I think it will !>eem 
no useful purPose to raise thl,Lt point in the Select Committee. If, how-
e,'e1", the Honourable the Home Member is likely to give us any assurance 
to tbat effect, perhaps some of us might be able to change our views. But 
my objection that the Bill is liable to be used for communal and political 
purposes, will stand still In this opinion I am supported by a large 
number of officials who have given their opinions on this Bill. I submit 
thefefore tha.t the Bill is inopportune. Perhaps it may be useful to have a 
Bill of that kind at some other tilne. At present it is liable to be abused 
and it is liable to increase the mistrust which abeady exists between the 
60vernment and the pepple. 

I therefore oppose the Bill, but before I conclude I desire to show by 
reading to you some of the opinions of Local Governments and other 
officials consulted how my views are supported by them. At the outset, 
Sir, I may state that in the opinions received, no opinions have come from 
the Bombay Government and the Madras Government. I learned Oft 
iaquiry taat no opinions have as yet been received from those Governments. 
Tlrose are important paRS of the country wlUch are entirely unrePftSented 
so ~  ~ these olliw,o:Ql!.. 'fhe whole of 80u,tbern India have submitted 
no opiniogs-a.t least tbose ~  have not been given to us and I was told 
onJy ~ lut tiley .ad oot yet been nceived in the· office. So we 
have to confine ourselves to the opinions of Local Governments in Northern 
India and I will take fu"st tlle ~ g.i,veJ). by ~ Ckitef Cowmjssioner 
ot ~  NortlJ-West FlfOntier Province, at page 5. You will see, Sir, that 
• he SIln U1eJe :. 
HI ... ~  CUIl.e • ~ the eo.eluaiOD iJl,at it 1IOUJd not ~ likely to le!'Ve uy useful 
~  lJl til. ,WVlDO&. Voluteer fORa u;ee ~ employed in times of diatlDbance 

to lIB8iat in the maintenance of order but tile,. .ve -n,. h_ leviN emploved under 
the\r ~ Xbal/,lJ ~  ~ ~ 'il.Qf( ~ fOll,lld ~  tQ .v.e ,aew. ~  ~  
powers. If an . ~  force were re.<Iuired it ~  still ~ enw!,oyed in this. ~  
anll J ilo not thmk anythmJr would be gamed by enrolllDll them as volunteer nolice." 

'titre nm ~ is that 01 the JI1¥Jim'al Commissioner of the North-
~ ~  ~  ~~ ~~ Sf"n ; 
H s.. ta4 ijle ~  ~  ~ ~  ~ ud ~  haTe seat in thair 

opi.s. ~  alf' 9P",,4 ~ BijI. ~  ,n, d!iAlcNa_ grouad.. W\iJe actor<!. 
~  to the ~  Magistrate of Kohat the ........ ia lJUlI.ijed ~ hi .. ~ .. ,  r .... 
81!ting, &8 It does, almost entirely of a rural population, the District MagiatratIJ of 
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Bannu eonsiders it unnecessary in view of the exiating provisions' of the Police Act 
which in his opinion are quite sufficient for all practical purposes and should be allowed 
free operation, The District Magistrate of Hazara, on the other hand, holds that it 
is open to serious objection for two reasons, '1M, (1) that the public morality is 
extremely low "-

- that is his own opinion-
"and the existing forces of law and order are regarded with aversion rather than 
with sympathy and therefore the civic sense has not yet reached such a stage as to 
wake the introduction of a measure of this lrind safe and (2) that in any crisis such 
a Force would only be an added source of anxiety. . ..... My own opinion con-
tinues to be that the Bill is totally and completely unsuited to the people and conditions 
of the North West Frontier Province." 

Then, Sir, we come to the opinion of the Inspector General of Police, 
North-West Frontier Province. Quoting from one officer he says: 
" _. _ . .. The scheme in practice would be productive of extra work, embarrassment 
and anxiety to the Superintendent of Police in times of trouble. The third otlicer, Mr. 
Lawther, in the first place objects strongly to the omission of any provision for thu 
exercise of control over Volunteer Police Forces by the lnapector G1lneral of Police, 
and further points out that the civic sense, involving, as it must, a repression of Il00-
tarian and communal prejudices, does not and cannot exist in the India of to-day. I 
fully agree with Mr. Lawther and would add that it follows that, without this civic 
sense, the scheme for the ereation of a Volunteer Police Force is not within the range 
of practical politics." 

Then, Sir, we come to the Government of Bihar and Orissa who arc 
very strongly opposed to this Bill. They say in paragraph 2 as follows: 

" His Excellency in Council considers that the Bill as introduced in the Council 
is still open to the objections put forward in Mr_ Sifton's letter and sees no reason to 
differ from the opinion expressed by Bir Henry Wheeler's Government in that letter 
that the Bill is unworkable and impracticable, at any rate in Bihar and Orissa." 

• 
Every one wants to save his own province from the effects of this 

Bill. 
Then in paragraph 4 the Chief Secretary to the Government of Bihar 

a.nd Orissa. says : 
" Further the temporary nature of the Force has been emphasised. The force is 

to be embodied only to meet an emergency and this means that in the stress of meeting 
a difficult situation the District Magistrate and Superintendent of Police will have 
to find time to select, enrol and organise it_ It would be difficult to create discipline in 
such a force even if it were of a semi-permanent nature; being' merely tempo-
rary means that it will be entirely untrained and its value will consist merely of its 
constitution of ' men of good will '." 

Then in the last paragraph, paragraph 6, he says : 
"His Excellency in Council would, however, prefer, that the Bill should be 

dropped forthwith; experience in Caleutta and Delhi shows that when suitable mate- • 
=L'l.1 is available, the existing law makes it possible to create an emergeney force; 
when such material is not available, the Bill will either be a dead letter or if used will 
be a lIouree of danger rather than of protection ". 

There is another letter, Sir, on this file from the Government of Bihar 
and Orissa, which says : 

" The ob.jects of the 'Bill are, accordingly,' on the one hand, 'to provide a material 
8(l('.ession of strength to the regu).a.rpolice fop the preservation of ,the public peace 
and the proteetion of life and property, and on the other, to exploit the value of co-
operation by the public and to encourage the growth of a civic sense. The Bill, there-
fore, contemplates the introduction by the District Magistrate of a volunteer police 
organill&tion for use'in e&II8II of emergeney. 



The Beheme apparently takllll itfl origin from the striking .. weill .f apecia.l eonsta-
bleB in England during the general strike of 1926. The Local Government are eon-
vhie.!d . dlat !:be analogy iB mialeadiDg." 

Then he says : 
.. It is true that the nGn-oo-operation activities five years ago bore some resemblanee 

IIIdhe gent'ral ,tritlle ill Eogland, bIIt it _ot ~ supposed that, if tile pmpoee.t BiR 
had beea' I&w at the time, any eoneiaera.ble body of 1'Oluntary pollee wouli, have •• 
rolled for restraint of that movement. Nor is sueh a national emergeney eonteJllplated 
in tile GoWl'llIDt'llt af India'B letter 88 the oeeaBion for the use of volunteer poliee_ 
'lie''PJIOpoeaI iDllte8diefor the local MroltDeDtof voJun1ieenl to eope with IDeal disorder." 

" .E.Jperienee of local disor.der in mole reeeJIt yean is eonfined to communal Iight-mg, mOltI)' between Mubammadallll and Hindus, and mere 
• P.M. oecaBion.ally, . betwee.uland1erc. aJId tenuta. To deal with 

sm:h trouble locally enrolled volunteers would be peeuliul;y uaaited. A foree m-
tended to preserye the peace, where communities are in a state of severe tension, must 
btdmputial a1l.d Uw.t iapret'iseg Ute ~  is laelDng ~  are lIUIlning 
hig!:. Wl;tere trouble ariBes ~ ~ ~  01 the ~ of Hiwlu mUEc _r 
a Jm)sqlle, neither BindUli nor Muhammadans would be available, wbowould be un-
tainted with partisan feeling." 

"fIren, Sir, there is another paragraph about training and diseipline., -
The Chief Secretary says : 

.. Such material is entirely Jp.eking in Bihar and Ori8!Ja, ea. •• mQJ1e iJr .11'0 leeali--
~ -where there. are aettlemept8 of eZ-8eppl8. Before, therdere, tile ~  voilltl'llller8l 

OOiJld be anything but a_public ~  there JnQ8t lie w. of ilaiaiJlg ~ wJrirll" 
tlit- ~  b\)Wev'er well-meaning. and. pati-iptie, would. he little ~  thaG a J8bble. 1]; 
is certain that any District 01l1cer of experience wDu!d pmer to rely in ttouble ~ 
a small bUt diiletplined foree rather thl/.l1 on the 81LnU; fQrJ:.e 4iluW with ~ 
~  The ·foree must there/ore be raiaed several weeks .ahead -/If aaticipatal 
trouble or be usE-less when the emergency comes." 

'J'hen also he &aYS : 
" In actual practice the Local Government believe thatthe Ad wouJ,d be a dead 

lA!Itte." ill the ~  -dlti1llD attaelles in India to the ~  polic;e,.. 
~  .... ,_·tbe .werle "11Ie JIOliSeaBy-mmded eksaes, is regarded as au exeeu.:. 

tive arm .... " 
.whet _ it <Call ,be patIII88-aaybody's1IHII.pl!ehensioll. It 4lways is an 

executive arm, the police in all couutriea. . Bat ... t ~ is ~ 
sigJUfictmt. The police 
" Is regarded as an executive arm of 8 ~ burell_ttl. The wI to suppoi't 
,he police would not evoj[e a l¥'tltiotie r68pOWl6, .for the cine seJlIIe is net· ~ by, 
bl;t is a condition precedent to, the can to public duty. The young men of the intelli-
gO>_Itaia, even if tbey were impartial, would !lot readily join in the· e'feJlt 88 ~  
while the wen of the lower cla$8e8 lfouhi be a.t beart partisans in·the event of any eom-
u\unal trouble, and their enroJnaent would equally embarrB811 the authorities in ~ 
\lith it." .. 

Then, Sir, finally he says, towards the end of paragraph 4-: 
I. For tae above ff.aSOnB, tbeLceal Gove!'JlDle't are ~ to thereneral prin-

cil'les, of the Bill and regard it 8S unworkable and impraC!ticable,at anv nUe in Bihar 
Wid Orissu."· .• 

'l'hen he says : 
." It has been pointed out above that, if the force is .to be trained (and ~ 

trl.lililig it would be useless) it must be raised in advanre of the emergenc'y for whiela 
it is to be used." 

Then finally the verdict is given in these words : 
" .For the above reasolJs His ExeeJIeney in ~  eonsultat,ion :witil the 

:IIIinittet'1I ill BOt infnmllr of th.e Proposed Bil,l." 
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[LaIn Lajpat Rai] 
So here not only the Local Government but also ~ Ministers are 

against this Bill. 
Then, Sir, we come to a straight opinion from Madras, which of course 

is not accompanied by the opinion of the Madras Government. It is the 
opinion of the Madras Chamber of Commerce. They say on page '9 : 

" The Bill provides for the raising of a temporary poliee foree; but to be of 
I,raetieal value in time of emergency it is considered that the Volunteer Pollee should 
be a more or less permanent force. Without training or ~  a volunteer foree, 
t:ither military or police, is of very little assistance to the Regular Forces and it is 
reasonable to suppose that in many eases emergencies would be of so temporar.,· a 
nature that by the time suffieient Volunteer Poliee were ('oUeeted, appointed and equip-
ped, the need for them would have passed." . 

Then we come to Burma. The opinion of those consulted by His 
Excellency the Governor in Council is in full agreement almost unanimously 
in favour of the Bill. 

We then come to the United Provinces. They are decidedly against 
this Bill, at least their officers : 

" The most important change in the Bill is the insertion of the word " tempo'-
rarily " in the Preamble_ This has made it clear that there can be no question of 
constituting a volunteer force as a permanent reserve, but it is not elear whether tile 
intcDtion is that the force should be raised only to meet a definite emergency. Unller 

.clause 3 (1), the District Magistrate may constitute the force for such period as he 
may fix, * * •• The limit set by the use of the term ' temporarily , in the 
'Preamble is 80mewhat vague, but there appears to be nothing to prevent the constitution 
of the force for a period of years even though the district is not faeed with any emer-
geney." . 

This opinion is absolutely unfavourably to the wording of the Bill. 
" But if the intention is that the foree should be enrolled to meet an emergency, 

·and disbanded when that emergency is over, the Governor in Connell coDBidem that the 
Bill will serve no useful PUrpOlle." 

There is another letter from the Government of the United Provinces, 
I would read a few sentences from page 11 : 

" The Governor in Council is not sanguine, however, that these objects are likely 
to be secured by the legislation now proposed." 

In Bub-paragraph (3) of paragraph 3 of the same letter they say : 
C / The OCleasions on which a volunteer foree, even if forthcoming, could safely be 

employed are also few. It would be quite impo88ible to use volunteers to assist the 
regular poliee in dealing with communal troubles. As the Government of India are 
aware it is difficult enough to keep the regular poliee free from communal bins. 
Volun'teer constables would be unreliable and would merely add to the anxieties of the 
loeal authorities, In the conditions at present obtaining, a general strike such as has 
occurred recently in England is hardly a contingency with which it is neeessary to 
rc?kon. Volunteers might be of some assistance in dealing with local strikes in a town 
sUllh as Cawnpore, provided that the strikes were not political in oriJrin ; but even 
tbis is doubtful. When such strikes occur, opinion is usually divided amongst tIll> 
educated classes, and few persons belonging to these classes are willing to risk' an fln 
counter with turbulent mill hands. Volunteers have occasionally been found useful 
at large customary fairs, but it is questionable whether their utility would be much 
incn'ase(l by formal enrolment." 

In the next paragraph, they discuss the question of discipline. I do 
not propose to read it. In the 4th paragraph they say: . 

/ / For these reasons the Governor in Council does not think that legislation on the 
lines suggested would materially help the adminiatration." 
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Then, Sir, we come to the letter of the Inspector General of Police of 
the United Provinces: 

" I am nevertheless unable to withdraw my general objection to the Bill &8 ex· 
pressed in paragraphs 1, 3 and 8 of my letter (of 8uch-and-B'lUJh date) and I may say 
that all . Deputy lnIIpectors-General fully agree with me in this opinion." 

He goes on to say : 
"It is very uncertain whether volunteers will come forward., and, if they do 

come forward, whether their motives in doing so will not be such as will embarraes 
rr.ther than a88ist the authorities." 

'I'hat is their fear. Then in paragraph 2 he gives a • very decisive 
opinion against a temporary force : 

" As I have stated in paragraph· 2 of my previous letter, it seems to me to be 
quitt' useless to wait until an emergency arises before volunteers are enrolled and this 
\'le" is supported by actual experience in England. • • • • There is a further 
('onsideration applicable to India though not to England whieh makes it important 
to have Voluntary Police here enrolled for a period of sollie duration. This is that if 
V oluntary Police are to be taken on only during the continuance of an actual ('mer' 
gcncy, it will not be possible for the Local Government to preeeribe sufficiently long 
notice of resignation under section 8 to prevent volunteers relrigning at such short 
notice as to embarra88 the authorities who were relying on them. If, therefore, there 
is to be any chance of a Volunteer Police Force in this country being of any Hse 
in time of trouble, English experience as well as COlLJIlOU sense support the view that the 
force must be enrolled for a specific period, as in the city of Loudou, and trained ou 
a quasi-permanent basis." 

So, Sir, this opinion is almost decisive. Then, Sir, we come to the 
opmion of the Commissioner of the Fyzabad Division. He says on page 14 : 

" In my opinion, the Act as drafted ...... " 

Mr. President: Order, order. These are too long quotations. Is It 
Dot possible for the Honourable Member to state in his own words the 
substance of the opinions he is quoting T 

LaJa Lajpat B.ai : With due deference to the Chair, the opinions of 
tht\se ofticials, quoted in their own words, are much more important 
than any words that I can use. I do .t want to take the respOJ;l8ibility 
of abbreviating them, or amplifying them Qr paraphrasing them. 

Mr. President: Order, order. The Honourable Member knows that 
all these papers have been circulated to every Honourable Member of 
this House, and I would suggest to the Honourable Member that he 
should state the substance of these opinions in his own words instead of 
making long quotations. 

LaJa Lajpat B.ai : Well, Sir, I know that some Honourable Members 
, do not read all the papers that are given to them. (Aft HOft01I,rable 

Member : " Question T ") 
Mr. .Ama.r Hath Dutt (Burdwan Division: Non-Muhammadan 

Rural) : I for one did not read them and did not care to read them. 
Lala Lajpat :aai : It may be questioned, but I know it. I myself 

do not read all the papers. In deference to the Chair, I am not going 
to read all the extracts, but I am going w read only a few lines from 
lach letter ..... 

:Mr. President: I have been listening to the speech of the Honour-
e.ble Member for nearly half an hour, and all that he has been doing is. 
to read the opinions of each Local Government at length (An Honov,,.able 
l'Iembe,. : " Of each officer ")--of each officer as well. However, I should 

D8 



41" [8TH SEpt. 1927. 

. ~ La;i;p&t ~  

like the Honourable Member (An HonoUf'able ~  : ... 'Finish it ")-
tfd.lemore b'l'ief. 

Lala LajpM .. : 'the lMaoumle Membet1l ootlK! (ffiv-er.nmeut 
Ben('hes would of course like that I were to sit d.own, ~  I 8m not 
g'<.ing to comply with their request. I have got to discharge my duty. 
Howev.er, .i.D deference to t.lle Chair, I shan tememher the advice that 
has been given and shan not read long ~ bu.t only give the 
ftlbstance of ~  opinion recorded in these papers. The Deputy Com-
luissioner of Lucknow whose letter eonsists of two printed foolscap 
pages summarises his objection in the foTlow'ing words :  . 

" 1'.0 tfl.UC ~  the ptopoaal i.e .lIQuud ill theory &8 regards the development of a 
cirk ~  .and IwelcoDle the implied reeoiDitioR of the Gove.rnmeat ef India that 
tile ~ po.Uce foJ:t.e ileeu IItreqgth.eq. Tb.e Bin if passed mto law might be 
~  ihe oM'Cntof a Py!! emergev.ey ariaiJlg, ~ cannot be juati1ied en that ~  
~ ~  be dealt witb. by OrcUn&uee ..... . 

·FiBIlH'y, if the Bill becomes law, I would urg!! that its provisions are not applied 
to 'fI\1s llistriet...... " 

Evtlry one saY!'! that bill own district and his ownprovinee should 
b.e ~  from Q!.e .eVil.e1tec!sof tta.is Bill : 
" without much fuller and maturer consideration, and without futher espIoration of 

~ ~  

I 

.. 
OB page 19 ~ DistHctMagistTate of Aligarh rames strong objec-

t!on8 to the local use of police r()ree leeaMy enrolled. He says : 

1.1 I very much dQullt Whether the titneis ye.t ripe for givl.Jl.g it elfeet in the general 
IBOimeW ~ ". 

Then I come to Assam. The Chief ~  tD the Government of 
Al!8llftl nys : 

" •. _. ·but the opiuioll8 ~  Oll tIM:. detaiols 0:( the Bill iadieate!:lea.dy that the. 
~  'ill Bot likely. in present eireul&stanees, to be of any great practical 1Ia111ll 

iu A88&m ..... '. Ih Mte opiBioo of milBt of tile utIleiil.1B and of some of 'the non·o1IieiaIs 
~  .the v.llhmtea-pollee fo.ree mil be a ~  1Wber ~ .. & help i.a times 
0.; political .QI' communal ~  when the feelings of partisanship will."o too 
shong for their treDlIe crt discipline. ,.,. 

Then he says teat the opimon. in that prov.ince is c'Livided. 
is one opinion in this case, from which with your pe_ssion 
Had to the House,a few sentences. The Superinteudent of 
S'y 111 et, S8.}':S : 

Ther.e 
I Bha1l 
P()lice, 

" The Swarajists and Congress Party wi]] welcome the Bill, if tke lorce is consti-
tuted independent of the regular police so that they may better organise their own 
\'9Junteer corp&. The Bi11ia being construed by them as an attempt t1l counteract 
t heiraetivities. ' , 

TJie Deputy Commissioner says : 

" My personal views on the proPQsed BiH are distinctly unfavourable." 

The Commissioner of the Assam Valley Division says: 

." 80 far as . ABsam is concerned I think the proposals not likely to be ~  
. . .. In all racial, communal and quasi-political disturbanees the individual senti-
~  of the pel'tOns liileq to .form the Volunteer Foree will be enpged &lid the fot-ce 1" .eWlfWqnence 1lIOllld be ~  



THE ~ MU . 
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I have almost come to the end. 'l'he-Depnty Commissioner of 
Durang saY8 ; 

., My fYWII opinioD is that the' time' is not yet -.ipe' tor' intnJdmlUtg Rueh a measuYe 
:ill India." 

Theft comes ~ opinion of Mr. Chaliha, Chairmlm of the Loeal &Il'l'd 
(If Si'bsagar, a Congress lea-der : 

" Though the proposed objects' of the Bill are innocent and even eoll:llnendable 
its provisiollll RJ1' IJIICD t'hnt itma-'y be ufi1i8ed againlft the libet1y of the 8ubjeef utd 
file political advaneemeat of tjhe eouattoy UJIless the mIlA enjoying popWar ennfli1!e_ 
-only berl'cnDied anel unless the people are given & voiee in the deeiaiOIl whether tihe. 
is SItch emergency as to call fo. mobiliaation of the volunteer force or whether the 
{oree collected is to be di8bandea." . 

Then taere are ulllfavooMble QpiB.iouo.f o4Iieers o.f i'e Bengal Qevem-
went and AjmH-1IeFWU& wmeh I will DDt J!e8d. 

Well, Sir, I hav-e not read the opiniOltS which an fav01ll"able to the 
BIn. T'here are some ofticers W'110 S4,ythat the ~  is inn8<lent, it is 
permissive and that it may be tried. But I hatdl)' ftnd any very strong 
.oyinion in favour of the Bill. t maintain th,.t thee dbjeetions I \'rave 
~  are very cogent against .the Bill and judgiq- .from the opi!",OD 
oQf the offiefd lV'(!,tId so far as it has been expressed Ill' thes-e opunous, 
~ balu:ce af opiDion is against fire Bill. 'Mal!ir ~ are based on 
<'fflfer.mt gr-ound's. Om decision is dso- haec! OIl cfiW'erettt gt'eU!ldlmt 
-tflere are common grounds. mo, for esample, ~ the ~  

~  of tl\e measure, about the inadequaey of the ptovisionsfor 
training and discipline and the danger elf its being' used rol' eO!lrIliU,nal 
and political purposes. On these grounds, Sir, I submit tbat the Bin 
i9 not a timely measure and should not be pressed. I hope the Honour-
able the Home Member wm withdraw the Bin and introduce it at SOme 
more favourable time, in a more favourable atmosphere. 'The present 
aimosphere is not one in wmch it is likely to &e received with that 
amount of sympathy and go'o'd will, as are neeessary for the sneeess of 
the Bin. I therefore oppose the Bill. 

. lIr. S. SriDiYBIa 1y8Dpl' (Madras City: Non-MWt&IIUUdaIl 
tJ'rban) : 1 also del!lire- 10 state my objections to tlriB Bill ad skaII! dCf so 
l.-n tbebriefest possible' manner. 1 amsider thn this Bill is a 'Piece af 
1>'fIlitical strategy on the' part of the Central G-oyernment. 1 consffler also 
that the unsophisticated opinions of the various Local Gover:nm-ents re"teal 
to us that this is neither a sound administrative pl'f)pC'lSiti&ft nor a genuine 
natronal proposition, Nobody on this side &f the House will be oppo!red 
to a genuine attempt to establish a votmrteeT force on a -national and per-
nument footing for the ~  of men in civic <fuites, but thaf ~ n()t 
real'ly, as I understand it, the purpose or structure of the Bill. J'Udged, 
therefore, by the purpoSe and structure of the Bill, I eonsider that tms 
m II; very half-hea'tted and strategic attempt on the part of the Govern-
ment to set up something which is bound to fail. They will then tell us : 
Behold! Here is a thing they have been clamouring for that we have 
given to the people of India. They have ~  asking for it bnt they 
art> nDt abIe to work it, and therefore there is no use of giving anything 
farther". Whatever denials or repUdiations may come from the oth'er 

~ to my mind strategy is undO)Ubtedly at the back of this measu:re. 
Let me say at the outset that I agree witn the Central Provinces Govern-
ment when they point out that, if you really want in an emergency that 
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[Mr. S. Srinivasa Iyengar.] • 
there should be a trained volunteer force, unless it is a permanent force, 
you cannot have any such thing. Where is the training to come from. 
The Honourable the Home Member said the -other day in answer to J.Jala 
Lajpat Rai's question that it will not be within the scope of the Bill 
to take steps to establish a permanent force. Then again, I agree with 
the opinion of the Commissioner of Police in Calcutta and the Govern-
ments of Bengal and Bihar and Orissa that this force will not be of the 
slightest value in times of communal harassment and ~  
For, as was pointed out very forcibly by the Government of Bihar 
and Orissa, you' do not want a local police drawn from the very factions 
which are warring with one another to operate as lj.n emergency or 
temporary force in addition to the ordinary police force. In the ordinary 
police force it may be taken for granted that owing to years of training 
there is some measure of discipline and obedience to rules. But, if you 
call a temporary force into existence and try to train it, you can under-
stand how defective it must be and how it must aggravate those very 
local troubles which it will be the purpose of this particular force to 
deal with. Therefore, Sir. I certainly prefer the opinion'> of the Local 
Governments, though it is a company which I find myself very rarely ~ 
The only doubt which crossed my mind when I read the papers was, 
why is it that these Local Governments are against it Y May there not 
be something good in it after I),ll? But the real purpose of this Bill was 
Soon obvious and I discovered that the Central Government was much 
more astute than the Local Governments and wanted to lay the respOIisi .. 
bility upon the people of this country, and that therefore it was nothing 
but a political manreuvre which must be resisted by the popular party. 
There is no administrative necessity and no national purpose behind it. 
And to go Ij.nd make this volunteer police force subordinate to the officers 
in charge of police statioos, sub-inspectors and the like, that is really 
impossible. This is a kind of Arnan Sabha which will be brought into 
existence. As to the men of good will to whom Sir Alexander Muddiman 
referred in his speech when he introduced the Bill at the Delhi Session, 
we know how the men of goodwill will be manufactured. We know what. 
sort of use this volunteer force will be put to. Just those troubles which 
it is sought to reduce this volunteer force will aggravate. That is my 
fear. Of course I have not the great experience that lies at the back 
of the Government of India, but I do think we have got common HeDse ; 
"'e have also our own experience, and while the heavy responsibility 
weighs down the shoulders of the Government of India on the other side. 
we do not forget that the responsibility on our shoulders is no less, 
and that responsibility compels me to say ~  this is not a measure 
with which a popular party can be at all in agreement. Give us an 
honest, straightforward volunteer force, with full liberty to elect a Com-
mittee of this House to organize it. Give us a volunteer for{le which 
we can honestly call a national force, and then I can see something in it. 
Or if it is to be trained as a permanent force there may be sound administra-
tive purpre in it. But there is no national purpose behind this force. 
From the administrative point of view I prefer the wisdom of the Local 
Government to that of the Central Govel'I)ment. From the national 
point of ,"iew I prefer TJala Lajpat Rai's wisdom and my own misgivings 
and doubts to the wisdom enthroned on the opposite side. Therefore, 



TlIJil VOL(TNTEIlR POLloi: BILL; 4173 

Sir, I feel bound to oppose this Bill unless of course the Honourable the 
Hom(' Member agree3, of which there is very little chance, to go back 
upon what he said the other day about making this volunteer police 

~ a permanent force and agrees to make all the other changes in the 
Select Committee which it will be our object to make. As he is not in 
agreement with our ~  it is a futile proposition for US to co-operate 
with Government in this particular measure and say that it may colitain thc 
germs of a really national citizens' guard out of which we may be able 
to make something at some remote point of time. We have seen how 
much we are able to make out of anything. I have not the Slightest doubt 
whatever that it will be an impo:,:sible position if the District Superin-
tendent of Police and the District Magistrate are given the powers which 
are proposed to be given in this Bill, if it is expected that reall;9- men 
of repute, men who have got" public spirit, are to work as volunteers. 
I do think this is a method of sorting out those followers of the Govern-
ment, and this Bill will add a large army of those who will-be very 
anxious to have these honorary appointments in addition to the army 
of title-holders. It is nothing but a political Bill, nothing but an attempt 
to gather up an army. of followers for the Government. Therefore, Sir, 
however much I may desire that there should be a national police, how-
ever much I may desire that there should be a proper volunteer forcp., 
I regret I am constrained to oppose this ,mea"ure, having regard to its 
purpose and structure as revealed in its provisions, and baving regard 
to the opinions which have been expressed by the Local Governments as 
to the utter inutility of such a piece of fragmentary legislation that is 
sought to be put upon the Stat:ute-book. 

Mr. M. Keane (United Provinces: Nominated Official) : Sir, the 
arguments of my Honourable friend opposite seemed to me at least to 
be singularly unconvincing; his speech was amusing but not convincing. 
He said that. this legislation is a piece of political strategy. His mind 
is much too acute not to see where that leads. Having told us in the same 
breath that every Government in India had opposed this piece of political 
strategy, he was of course reduced to the position that the Government 
of India had not even trusted the ,Local Governments with the secret of 
this piece of strategy ; otherwise of course the Local Governments also 
would support them in their desire to introduce this Machiavellian 
scheme ; the Government of India did not want to share the secret. 
You, Sir, will remember who was the originator and the author of this 
Bill, Sir Alexander Muddiman. I leave it to the House to say whether 
he was likely to be a Machiavelli ; that was not his character. In regard 
to my Honourable friend, the Lala Sahib from the Punjab, Lala Lajpat 
Rai, I realise that he is opposed to the Bill, and strongly opposed to it, 
but I was left very vague as to his own individual reasons for opposing 
it. For the _ first time, as far as I know, he has based his opinions, his 
convictions, entirely on the opinions of those whom we are accustomed 
to hear described as bureaucrats. His supporters in every case were the 
police officers; he read with great gusto and great commendation the 
opinions of these officers and he insisted almost in defiance of the Chair 
in quoting their very words, so that no _portion of the honey might be 
lost. He took a very high line over this very small Bill. He told us that 
Government and the people are not identical. That alone was sufficient 
to stamp the Bill as bad and something to be rejected. But Government 
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Uk. M. Keane.] . 
8Dd' tIle. people "Were not identical when we had the ya.rn BIll tile other 
day and yet it was carried by the ,help of the people. The argument that 
the Govemmellt and the people a.re not ~  would be a reason .why 
~ should ~ no Bill on the fleor of thIS House. 

Lata LajpIA :aat : I never said that . 
•. •. 1Iea.ne: If we take this very high line regarding Bills, ~ 

shall never get any Bill. Neither of the speallers who has taken the 
tloor hitherto has attempted to discuss the principles of the Bill itl!elf. 
These long- quotatwns will. ~  do. We ha!e had before !rom all OVer 
tlie country very many OPInIonS on the ratIo and eveiJ'1;hmg else. But 
that <lid not prevet1t Members of the Assembly from tUing each ~  
into consideration and enmining the Bills}or themllelves. 

THis Bill; a1> we lmow, has two asvects. There is one aspect; the 
Point of view' of' ~  the g\'(}wt1i of a civic ,sense. P1'Om the 
~  8Jwect, we desire to create something that win be a htilp to, tlte 
WU-oo. These two aspects have to be, remembered. I ~ not ~ 
~  tHe Yh-st- aspect. The Hunourable Lala Sahib admitted that it was 

dflsir.able ,to 'encourage' the growth of a' civil sense -and ~ all'those 
lett'el-.s that he 'read'it win be fimnd that in ~ single one or-them the 
~  Qf'iite''IJocal''O'overnu:rents'is to ttie s'8Jtt'e effect. They all htess that 
~  ~ ~ ~  tJie Bill, ~  tire effort ~ ~ .a 

crrie sense. It IS realized, everyone can see It, that , the clV1C sense 18 
growing u,p atiout us. It is to be seen everywhere 8,t the presen.tday. 

~ of its manifestations are due to Western influences but some. are 
indigenous. This civic sense is growing. The seed is there and now 
~ are told that we should let the seed wither and, die. There is a call, 
t'lrough nb. doubt it is a feeble one ; are we going to turn our backs on it 
and pass on our way' We cann()ot afford being told later-and you 
know that we have been told so on many other occasions-that when the 
opportunity was there when we had the seed, we did not help to nourish 
it. If there is no public opinion behind this thing, then the seed will 
fallon stony soil, but the fault will n()ot be ours. We will have nothing 
to reprOoach ourselves with. The departure is a new one ; no man can 
guarantee success, but we can, at any \"ate, make our profession of faith. 
The Local Governments have without exception expressed approval of 
that partiCUlar principle of the Bill. 

Now, I will turn to the ()other purpose of the Bill which has been 
criticised in some detail and to which mOost attention has been <>'iven in the 

~ which the Honourable Lala Sahib has read, I mean thee purpose of 
creatmg a force that will be helpful to the police in times of emergency. 

, The two purposes are not mutually exclusive in any way. YOoU can en-
, ~  the growth of a civic sense as well as create a police force that will 

be useful. Now: the Local Governments, in whose minds the utilitaril\n 
purPOose of the BIll was uppermost, have, I admit, received the Bill COoldly, to 
say the least of it. But it is natural if yOoU come to ~  it that men 
whose daily duty is the task of administration and who, as we know per-
~  well, have at the present time a very inadequate staff, would first 
~  to know what is the practical aid they are going to get from the 

BIll rather than ~  to the intangible, possibly visiOonary aim to which ! have .been re!errmg, namely, education in civic- sense. That certainly 
IS a POomt of VIew that must be considered. One was hound to get such 
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OPlJlIflWl lUI were quoted. from police officers by tke HODl)urable Laia 
&bib. Theile npininllS are unCloubted.ly in many cases opposed to the 
Bilil. For instanee the Inspect()l' General of my owm. ,Province said, ~  
now that the Governm.ent of India are determined to go on with thls 
Bill, his duty really is to llee how far its dangers are to be minimiaed. 
(Laughter.) I forget his exact words, but I think this is the gist of what 
he said. This position is perfectly understandable. I am ready to quote 
and give all dUe weight' tb thes'e opinioDs, beeaUfie' I WIlnt the HoUSe to 
e'Onsider why such opinions are given and why it is not necessary for us, 
as the Honourable Llda Sahib has done, to aeeept them unquestionably. 
'mat I want to show is tbat the position of the police oftieel'tt is perfectly 
-aml'ersbmd8.bie. They are Il'$!ustomed to 'deal "With a trained fOree, 
-with men who can aild who ktmw how to obey orders. They belieo.e' tilat' 
if a voJUntee1' fbt'Ce is given to them, it will be certainly OOftlp6sed: of 
~  who itt'their opinion will be untraiited mett over wtiom tlreir 
conttt>l win ~ _all; men for ~ the BiUproride8' ~ few ang very 
ittadequate' ~  Naturally they ate do'nbtful about the utilit" 
(tf 8l1'Cti' a fOfe'e. Ttlat, I C8ll see and eW!ry one eMt!lee. Their opgosi-
~ nas beet! haldetted - by one spertial cO'Mifte!'8tion ~ wr own -tiJ'l'liej II 
oonsideration that is colouring the thoughts of every one at the ~ 
time, that is the cOlQlIlunaI situation. The.re is no questiQn that -the 
~  .ho 1m.ve4'ealt with ttiis point have thl"OUgbout· 8Ilyisaged' oDly II. 

~  in ~  tilis volunteer police farce 1rifi be suda.er.l,y ~  
i11M operation, IJIldttettly col:Ultituted to $eet an emel"gency that has 
just arisen. This whole point, I think myself, has been to a great extent 
miIIU_rMeed by 8:ae police officers who bave giv8ll these' epmioB8 and 
they' have- all' beeD deeeiv.ed, 88 I think tM Honourable IJIlla &hib has 
BeeD deceived by tlle intnlsion of the word "temponrily". I cannot 
say exactly what is in tbe mind of the (}()vemment of India iii this matter. 
(:(lear., Bear.) But _ f&r a& this Bill goes, thH word " temporarily" 
has to be read with the clause in the Bill which lays down that the force 
will be OOBStituted for saeb p,eriod as the District Megistrate may fix. It 
~ not a force to be ooBStituted only to meet an emergency. If it wert' 
1$, Sir, I quite agree that it would be open to many of the objections 
raised by Honourable Members (}Ill the opposite side. I visualise 
the force as being brought into operation in normal times (Hear, hear), 
a force for which there would be time enough to give it training, so that 
when they -are called upon to act, they will not act as a rabble or a mob, 
but will act as a trained and 8 diseiplined force. There will be oppor-
tunity for the District Magistrate to ~ whether the men who offer them-
fielves for recruitment are suitable or not. He will have an opportunity 
of testing their character before selecting them. and of seeing that they 
are not men who have suddenly come forward under the spur of some 
partisan or eommunal or political feeling to join the force That force 
in being created will be ereated temporarily to the extent that it will 
be for such time as may be fixed and that fixation of time would of course 
depend on suoh rules as the Local Government may make subject to the 
orders of Government of India. The rules (\f the Local Government 
have to be considered and these rules will show to what extent, for how 
long, and on what occasions, t(he force will be constituted, and if that 
is examined, if that is considered, I think it will then be clear that many 
of the criticisms which the Honourable the LaIa Sahib has read out are 
robbed of their sting, practically every one of them. (Applause.) 
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Na.wa.b Sir Sa.bibza.da. Abdul Qa.iyum (North-West Frontier Prov-. 
inee : Nominated Non-Official) : What about the criticisms of the 
Honourable Lala Sahib aboJlt our distrust of one another. He said that 
weare incapable of trusting one another and that no useful purpose 
would be served by having a volunteer force at this time of commun.al 
trouble. 

Mr. M. Keane : My Honourable friend here asks me what will be 
the position if they cannot trust one another. 1Iy answer there also would 
be that that would apply mainly if it were a force that would be called up 
at the very moment the emergency arose. . Then I say that the force pro-
bablywould be stimulated and spurred by feelings from which they 
could not free themselves, feelings born of their own environment, com-
munal feelings. But this force would be called up in normal times, they 
would have been enrolled together, their feeling of solidarity would 
already have been established, their comradeship in the same way cement-

. ed, and they would have acquired by that very enrolment beforehand and 
by their training a feeling of solidarity and comradeship that would, one 
might reasonably hope, mitigate at least the asperity of communal 
feeling . 

. I have little else to say, Sir, and I do not want to take up the time of 
the House at this late hour. I merely want the House to consider what 
this little Bill aims at and to take' the gift horse which is being offered to 
us, not to look it in the mouth. 

Mr. T. Prakasam (East Godavari and West Godavari cum Kistna : 
Non-Muhammadan Rural) : Sir, I thought the Honourable Mr. KE'ane 
was deliwring a Sermon from the Mount after six years of f;truggle in 
this country: Hc started by saying that this small Bill will create 9. civic 
sense of duty in Indians. He says that the seed shall be sown now and 
if ~ opportunity is not availed of, it may be that the Government lind 
the gentlemen who are supporting this Government will be finding this 
seE'd thrown on a stony soil and it will never grow. If ::VIr. Keane had 
been in India and if he had watched the events since 1921 (Honoi/.ruble 
Membej's : " He has "), he would have seen what civic sense the Hindus 
and Muhammadans and the members of all other commnnities in India 
possessed and how, not under the orders of the Governmellt but under 
the orders of the great national organisation, they formed the national 
volunteer force in 1921 which discharged the duties of all the police lind 
even the military for a period. (Laughter.) Laughter comes from the 
opposite benches. If they remember that the Governors of Pruvinces could 
not get men to take their luggage to the railway statiens, then, my Honour-
able friends would not be laughing. It was the national volunteer f01'ce 
that discharged thE' duties of t,he police and the military that made it 
impossible for the Governors and other officials to commanti even ~ 
to take their luggage to the statiOlls during the period of l'epr€-ssion. 
(Continued laughter.) You will laugh as long as the system of govern-
men11 continues to bl' what it is and until you are forced to vacate your 
5eats. Aml may I say, Sir, how it started? You will ~  nr)te that 
Lala Lajpat Hai, though he made his appeal to withdraw this Dill in the 
gentlest possible way, has been criticised by Mr. Keane. LaIa Lajpat Rai 
is one of ~ ~ ~  leaders of India, who violated your law. your unjust 
law that was prolllulgated in 1921 declaring the national ~  for(!eg 
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unlawful; he was (lne of those who courted imprisonment aud who had 
suffered imprisonment on that account. You forged the Criminal Law 

~  Act in 1921 with a view to kill the national life in the country, 
with a view to destroy the national police and the national volunteer forc>! 
that had been organised under the regis of the Congress. Well, Sir, it 
must he said, to your credit, $at with all the forces you could command 
you could suppress the movement. You succeeded also in suppressing the 
great non-co-operation movement which was based on non-violence and 
which melUlt no offence to any of you, no injury to any of you; after you 
succeeded, therc was a change in the programme and policy of the 
Congress; that great man who has departed, the late :\11'. C. R. Das, 
changed the programme and he created a new situation by forc-ing 
Congressmen into the Councils and by making dyarchi impossible in 
Bengal. When you found that that was a greater force than tbe boycott 
from without, you wanted to kill that force also and you sent about 110 
men as detenllS beyond the seas to rot in the Mandalay forts ; and last 
Session we were all complaining here that a Member of tbis Assembly, 
who waj; one of the detenus, a Member who had been <rummoned by the 
Vicei'oy to attend the Assembly, was prevented from ~ so. Here he 
is present to·day and you will find that he represents the n:ltionai force of 
~  /1.nd that there are men outside ,a1,so whose civic sense of duty hus 

not been ·killed by n 11 your effort'> and with all the forces at your ~  
Now, you are ~  that the Hindus and Muslims who walkeri hand in 
hand, chained thl:()ugh the streets of India when they ~ member'S of a 
national volunteer force are disunited. You imprisoned them both; both 
suffered for the !<akc of the country, for the'!reedom of the land; tLud 
when you saw that Hindu·Muslim unity, upon the basis of which this 
great movement .If Swaraj was started, would take you to ~  end of 
your b1.Jsines!; in Jnllia. you thought you should put, a stop to that unity. 
You tried to break it up. (Laughter.) It is not a matter for laughter. 
I have been one of the unfortunate or fortunate men who had witncssed 
many centres of the Hindu-Muslim riots, starting from the first one at 
Multan in 1922 ; (A7I HOft01trable·Member: '-Riots now in Nagpur ".) 
Yes, it is going on now in Nagpur to our sha.:m.e and sorrow, I say it. And 
then, Sir, when they saw that Hindu-Muslim unity was so strllng that if 
it continued it would be difficult for them to resist the force of it, agencies 
were set on foot to break up this Hindu-Muslim unity. That was what 
I saw in certain e:eHtres ; that was the result of my ~  also on 
t,he spot ; and they now see to their satisfaction and to the satisfaction of 
all those who are not interested in the freedom of this country that Hindus 
and MusliIllR are breaking each other's heads, are killing each other and 
destroying each other and this land. Now, they find that this is the 
opporttme moment to introduce this" small" Bill, giving all the powcr 
to t.he District :\lagistrate to bring into force this army, so that thi'! army 
might be used against our own people f'ven in these I!ommunal l'iot8. Is 
it not a ~  of !;hame to. us that this Bill should be forced on m and 
that we should have to say that this Bill will be misunderstood and 
that this would lead to difficulties' This is what Lal8 Lajpat Rai h8s 
said. On that lICCOilDt, so much criticism has been levelled u/.!aiJlst him. 
Now, Sir, I say that this Bill is a calculated measure; it is in keepin/.! with 
the policy that was started in 1921. It is introduced now with a view to 
~  the hJfl &park of nationalism in this country. (An R:mourable 
Member! " No, no.") I hear a voice" No, no "; very good. But you 
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[MT. T. Pl·sklt..ill.] 
JJ!llfSt talre the wbole thing ill continllilatWn and see. What is the posiltion 
of a District ilfilgj:..trate now in this land T He was the Ooverno.r before 
1920. 

Mr. President: Order, order. Bef-ore the H{)nouuble Member pro-
ceeds further \\ith his observations, I should like to know what attitl!Mte 
the Government proIK'se to take with regard t{) thm Bill in view of the 
opposition tll it from the non-offieial side. 

The Bonoun.b1e lit. S. Crerar (Home Member) : Mr. President, I 
am. indebted to you for giving me the opportunity at this stage to explain 
the position of Government, and I think it would conduce both to the 
eonvenience and ecoll.omy of the time of the House if' I indicate thoe im-
premens which have been made upon me by the speeches of the Honour-
able gentlemen opposite and the conclusions to which they lead me. I 
am uturaUy considerably disappointed that so many HOllotI.'rable gentle-
men opposite should opp<)ile this measure. But I hope that I am logieaHy 
j:astilied in drawing from their speeches the inference, which is some balm 
and consolation to me, that there is evidently a substantial degree of 
_isfaetion with aDd contid'ence in the eristing pennanent police foree. 
r oertainly consid'el' that ~  gentlemen o]>posite, though they are 
Bot very 'frequently in the habit of expl'ell!liDg th-at opinioa, hII.ve & ...,. 
.trOD&' jllStification for doing 8,0. In particmlar, I notice with satisfae-
tien that my ~  friend La.J.& Lajpat Rai has not limned himself 
110 1anguage from moo I could draw any general iirfe:rence of that 
kind, but has actuaUy quoted tbe words of a considerable number of 
distinguished police officers with high approval ..... . 

Diwetll CiIlaman LaU (West Punjab: Non-Mukammadan): On a 
point of order, SUo Is the ~ Member making 8. speech or is he 
going to ten us Wlhether he wantli to proceed with the Bill or not , 

'lbe Houounbl .... I. GHNr': Wen, Sir, I do not intend to make a 
speech at any lellgtlt, but I thiDk I may be permitted to make a state-
ment which will l'easo1'l8oly ccmvey the actual position. 

The Bill has, I think, been in many respe<rtis mmnnderstood or 110t 
quite correcNy represented. There is nothing in the Bill about 811 emer-
gency, and there is a provision, with rega'l'd to the point raised by my 
friend Lala Lajpat Rai that the Bin is a temporary one, which I think 
ought to be intelligible enough. There is a provision which enables the 
District Magistrate to continue such a force from time to time. WeU. in 
brief, the measure was frankly an experimental measure. Its object 
was to have a Bill as elastic as possible which would enable a Local 
Government to feel its way, to initiate a scheme in its jurisdiction or ;n 
any part of it, and if the experiment showed promise of happy success, to 
continue it. 

Then, Sir, I should like to say one word more with regard to the 
1!fnggestion made by more than one Honourable gentleman opposite, that 
the Bill really represents a strategic or a tactical or a political device. 
To a large extent that. has been 1"l'plierl to and I think adequately re-
plied to by my Honoura.ble friend Mr. Keane. Really, I think Honour-
able gentlemen opposite, wiH, on refieclion, be prepared to agree that, 

~ regard to the history of this Bill, it is really far less a matter of 
pol1ties than of a personality. The pe'tsona'lity is that ot my predece8!!lor, 



Sir Alexander Muddiman, against whom charges -ofpetitiealduJSlicity 
and MaobilllVellian iDtnigue ,are Dot ~ :to cal'l'Y ,eQlUTioiiOlleitlaer -
this li9UJe Q1" ill any plMe olltaide it. ADd, Su-, I v.t!IIltwre :toIl8)' that 
1 :am entitled, if ,Sitr AlIlun4er MudlliJItan i5 uqurtted ·011 :that charge, ,&8 
I oonteDd he is entitled te be unurimouslw &mplitte9 on -that eharge,-
1 tltmk Sir, thet, l&.'1 ill a sense 1 iDherilieri thie am .from ,.him, 1 ;aa 
ent,itled ~  andpersooeliy to shue in tbat acquittal. 2eeau.e I 
must most positiwe11 and 'VIMemelltlw disavow that in ;pl'9ceediBg with 
this tDleasUl'e ;( was animated by any cRkulations of that ,natture. Sir, it 
must be obvious to the ~ I think, fretn the DatUl'e of the !JBfJ88ure, 
from the terms in which it was introduc6d by tbe HonouraoJe fMr 
Alexander Mudctiman ana from the ,attUllde 'wtbiehGov.ernmElllt hav.e 
observed tlhroul,PJhout, that there was no inieniioll to pnlceedwith this 
1li,U. Unle6iS ~  ~  a substantial degree of support in the varioUE> 
qWlriers of the Houe. The Bill has not receiv,ed substantial support. 
On thectllltr,ary it bas reeeiv.eti a la.r«e measure ofoppesition. It would 
he ,1J,io6less to prooeed with the measure in those mroU1IU1tan068 &Bel, there-
fol'e.,Si.r, I wiah to indicate on behalf of the GOVer:JDleJlt that ~ have 
no intention of proceeding further with this me88U1!e. 

Ill:. PHlitlw : Does the ~  Me-.her ask lea1'!e to withdraw 
this motiQu' 

TM JioJIPmUle Mr. J. ,0Qra.r : Y E¥I. 'Sir. 
The motion was, by leave of the Assembly, withdrawn. 

~  m' BUSLl\lESS. 
The Honourable Sir Basil Blackett (Leadcr of the House) ,:Wtitil 

your permission, ,Sir, J de.u.t·e JQ make a ,'!tatemeut ~  Govern-
ment business tor next w.eek. -We prQp9Stl .tow !OJ' orden £.rom you, 
Sir, that the House should not sit on Monday, the 12th, in order that that 
day Day be devoWte ,t;be sitting ,of the 'S@leetCommittee on 'title 'Criminal 
Law Almemd:ment BpI. .on ~  the 14tl!, we propose to bring up 
any Government business which may remain over for diSposal frmn to-day's 
list, and thereafter, a JJlotion nt%' be made _ leave te ~  8 Bill 
to ,aIl1eDd ,the ~  Bonded Wa.rehQu.ses Aet. Motions will also ,be 'made 
to take into consideration and, if ~ to pass the Indian Divorce 
(Amendment) Bill and the Assam Labour Emigration (Amendment) 
Bill, as ~  by the CvuIl::il of State, .and the Bill to amend section 59 
of the Indian Income·tax Act, which was introduced on Monday last. 
Thereafter, if time pt"rmits, t.ime will be gh'cn for further (;onsideration 
of the Report of the Select Committee on the ~  to the Standing 
Orders. 

Tuesday, the 13th, and Thursday, the 15th, have been allotted for 
non-official Resolutions and Bills, respectively. 

It is proposed, subject to your orders, Sir, that; the House should sit 
on Friday, the 16th. in oder to take into consideration the Report of the 
Selee!; Committee on the Criminal Law Amendment Bill, to tht" passing of 
which during the present Session Government attach considerable import-
ance, and this Bill will, if not disposed of on the 16th, be taken again on 
Monday, the 19th, and thereafter we propose to finish &lIy business left over 
from the list of Wedne,sday, the Uth. 

The House w.iJ.l observe thai no time has been al1e41ted far fur1iher 
consideration of the Gold Standard and :Reserve Bank of India Bill and 



4180 [8TH SEPT. 1927. 

[Sir Basil Blackett.] 
for taking into consideration the Imperial Bank of India (Amendment) 
Bill. Informal discussion of all possible alternative methods of consti-
tuting the Bank and forming a directorate has, as many Members of this 
House are aware, been proceeding actively since last Friday. Various 
interesting suggestions have been under consideration. But meanwhile· 
a week has passed and the possibility of finding time for the further con-
sideration of these two Bills during the current Session has been rapidly 
receding into the distance. The House knows that the Government have 
throughout regarded the shareholders' plan as the one which offers the 
most satisfactory solution of an admittedly complex problem. The alter-
natives all raise troublesome and indeed oontroversial points and the Gov-
ernment would be reluctant to ask the House to adopt any plan when 
practical working and implications have not been fully investigated and 
cannot be confidently provided. It is obviously desirable that the solution 
to be finally adopted should be adopted after the fullest consideration. In 
these circumstances, the Government have regretfully come to the conclu-
sion that the best course in the interests of all concerned is not to proceed 
with the Bills at present. ' 

Mr. S. Srinivasa Iyengar (Madras City: Non-Muhammadan Urban): 
5 P.M. I should like to know, Sir, whether there is any 

chance of this Bill being proceeded with in the 
Delhi Session , 

The Honourable Sir Basil Blackett: I do not think that I c··an add 
anything to the statement that I have made. That is a question of 
prophecy. 

Mr. S. Sriniva.sa Iyengar: Is it certain, Sir, that there is. any pro-
bability of this Bill being proceeded. with at all , 

The Honourable Sir Basil Blackett : I should not like to say "Yes " 
or " No " to that question. I cannot add anything to the statement that 
I ha,ve already made. 

Mr. J&1D.Dadaa M. Mehta (B()mbay City: Non-Muhammadan) : I 
cannot understand why the Government after deliberately agreeing to 
11 State Bank, are now reopening the question about a Shareholders' 
Bank. 

The Honourable Sir Basil Blackett: I do not think there is any-
thing in my statement which justifies the Honourable Member's remark 
about the re-opening of the question of the State Bank. I think that 
if Honourable Members will carefully consider the statement that I have 
read they will come to the conclusion that that gives them all the infor-
mation tha,t is available. 

Mr. S. Srinivasa. Iyengar: Sir, J should like to say that this is really 
not a correct procedure on the part of the Government. No explanation 
has been given for this extraordinary step that appears to have been 
adopted. I do not know who is responsible for it. There is not the 
slightest doubt that Members in this part of the House have at grea;t 
expenditure of time and at great pains co-operated over this in order to 
establish a national Reserve Bank, a State Bank with elected Indian 
majority on the directorate on a wide franchise. I think the Honourable 
the Finance Member-the Leader of the House-and Members on the other 
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side mU8t have been aware of the very strenuoU8 efforts which have been 
made by non-official Members on this side of the Howre in order to co-oper-
ate with this Government in promoting a State Reserve Bank of a popular 

type and in bringing it U> a successful conclusion. Under these circUDUI-
tances, Sir, it is a matter of the greatest surprise, it is a matter of painful 
amazement to us, that the Government have felt themselves obliged not 

to proceed with the Bill " for the present." It is, if I may say 80, a 
euphemistic way of saying that it is very unlikely that they will proceed 
with the Bill. I can dra,w my own inference, and Members on this side 
can draw their own inference. The gentlemen of the Joint Select Com-

mittee have sat for over two months over this Bill, any number of public 
opinions have been received, Members of this House have given it the 
greatest possible attention, and this has been the piece de resistance of the 
Simla Session of the Assembly. In these circumstances I do not know 
on whose initiative, on whose responsibility, the House is U> be treated 
in this fashion. I would say, Sir, that this is a procedure against which we 
must most emphatically protest. The Government have trifled with this 
House and its liberties, and have flouted its views. We have exhausted the 
jimits of eo-operation in the matter of the State Bank. Members of tbis 
House and the public outside will know that there is no use whatever 
in co-operating with the system of Government which is such as to abort 
J.I Bill which has been put on the agenda, upon which plenty of work has 
been done, and which is practically lost to us. We have had 
n(l intimation of this before, and no respect has been paid to 
this House and its rights and dignity. Therefore, Sir, I consider 
this as a bolt from the blue. One can guess where that 
boit from the blue emanates. I say, Sir, that this really. makes it im-
possible for anyone to predicate cp-operation hereafter on the part of 
Members of this House with the Government in any business. If this 
is the way in which we are to be treated, I would respectfully venture 
to ask you, Sir, to see whether the time has not come for the Standing 
Orders to be so amended that, when the Assembly is seized of a Bill, 
the Assembly should have the- right to proceed with the Bill notwith-
standing any unwillingness On the part of Government U> proceed 
further with the Bill. Members on this side are in a weak position .... 

:Mr. President: It is not the practice of this House to subject state-
ments made by Government Members to any lengthy debate. Honour-
lIble Members are entitled to put questions with a view to elucidate 
these statements. I have allowed the Honourable Member, under the 
t;pecial circumstances of this case. to make a brief statement, by way 
1)f protest and resentment on behalf of non-official Members at the 
attitude of Government, but I hope Honoura.ble Members will not go 
further and use this occasion for a lengthy debate on the statement.· 

.. Mr. S. SrinivaBa Iyengar: Very well. Sir. 'I'hat is not my in ten-
tlO.n ~ all. . I only. ~ to express our most emphat.ic protest, against 
thIS SIgnal msult tp thIS House. I think we should like to fxpress 
our strongest resent.ment at. the way in which we have been treated by 
the Governme,nt., whoever it is, Or whichever part it is, because the 
Government IS a corporation. I warn the Government, we consider 
ourselves to have been treated in the most scurvy fashion . 

.. ·Mr. T. Prakasam: May I know, Sir, whether instructions have been 
ncelved from the Secretary of State that the Bill should be withdrawn , 
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. :Mr. ~ •• lent·: ThE'! ·CllAiirllsR ItO information _ the subject. 
JIr. ".. 1'ruasalJ1 : May I ask the Honourable the Leader of the 

House through the Chair, Sir ? 
(At tllis stage all the Members of tOe Congrell8 Pa.rty walked out of 

the House.) 
Mr. President: l)Qes the Honoul'ftble Member, the Leader of the 

Nationalist Party ,'I'Mlnt to ~  separaie prot.est T 
L&1",l.&jp.tRai: I just want to associate m,yself with the protest 

that has been ~  by the Leader of the Congress Pa.fty. 

THE CRIMINAL LAW .AMENDMENT BILL. 

Tale BQDo_abIe BIr.J. anuu' (IiomeMember): I move that the 
instructions given to the Seleet Cmnmittee on the 8ill further to amend 
the mdian Penal ~  atld -the Codtl f1f Ots.iminal ~  1898, for .... 
uertam purpose, to pl1esent its Report .-itIhin seven days ~  withdrawn ·and 
that the Select Committee be instructed. to present its Report by the ~  
September 1927. It h8B been fOUDd impo8Bible,since the passing of ~ 
motiell to refer the Bifi Wl a Select OomBlittee, to ana-ge for a meetiDg of 
t.he Select Committee.. i ,uudel'll1lalbi that tfHnOl'l'O'W and tihe follow-
ing d«y a large number of die Members of that COJlNllittee would 
1iDd it incon'\'lellient to .attend. It is proposed. that ~  
meet ,an Monday next. 'i'tltat is !the JleIUJlMl why I propose that the time-
fur thepre&entation of the Deport idlould 'be emellded. 

The mntion waa .adopted. 

'nle .AmlemMy 1hen adjoumed tm Eleven of the Clock 011 Tuesday,. 
the 13th September, 1lfJ27. 
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